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-*---- 0504.2006) present : 
Monble Sri KV. Sachidaflandan. 
ViceCha1rman. 

is r. M. chanda, learned counsel 

the *±ak applicant 	ubnitS that 
d.  this case is identical .th the O.. N'0 

* 7 0/2006 in thich notice has been issued 

y:Rcs-- MB. U. DaS. learned Addi. CG 

H  imt represented the respondents. 
Issue notice to the respondentS. 

Post on 22.05.2006. 

Vice_Chairmfl 

mb 
23.5..2006 	Ms.U.Daao learned 	ddl.C.G.3.19. 

j for the respondents request rot acme- 
- more time to tile reply staemerit • Let 

- '-- 	it be done. 
post on 26.6.2006. 

I Jii J9j- vi 	hairmqu 
-
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O.A. 82/2006 

, 

26,06.2006 	Learned coune1 for the 

	

\ 	 respondents wanted to have four 

	

t?1vO2V •ee-' 	 V 	
weeks time to file reply statent. Je-k o- 	 VV 	

SV 	 Post on 26.07,206. 	
S 

	

QC1A&r?k 	- 	V 	
V 

Vice-.Chairman 
mb 

Lj- cDJ 	 26.07.2006 	MeL Das, ler.neIAddl.VC.*. 

S.C. for the reepGndL.nts wanted timà 

(3 	C- 	 to file, reply stit.tt. 
S 	 Pest os 16. 08.2 

Vt 	

V 	

V 

	

• 	 _ 	

V V 
V V 	

mb 	V  
V 	 'klpVv, 	 V 	

: 

	

V 	01.09.2006 Present: Hon'ble Sri K.V. Sachidanandan 
ViceChaixman. 

	

V 	
- 	 The matter peitains to parity of piy V V 

	

' b 	
scale with another employee with same 

qualification; Considering the issue' 

	

SSV fLL)* 	 involved, Jam of theview that.O.A. to be 
V 	

/ 	
V 	 (, 	

•' 
admLtted Admit 

S 	
V 	

V 	Post 	on 	19.09.2006. 	In the 
V V 

V 	

t 	
meantime, the Applicant is at liberty to fi1 

rejoinder, if any. 

V 	 V 	 S  

4 	 '¼fice-Criairman 

	

V 	 /mb/ 	
I 

V 	 13.11.2006 	Mr.S.Nath learned counsel for  
O k kAv 2€ 	 the app lie ant is granted three weeks 

time to file rejoinder, 	S. 
post on 4.12.2006. 

• 	 LV . 	V 	 V 	 V 

73 

N 	 ,. 	Vie e-Chairrn 
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O.A. 82/2006 

4.12.06 	written statement has already been 
Li. led. Counsel for the app lie ant subrni tte 
that caae may be listed for hearing. 

(Post on 22.12.06 for hearing. In 
th me an time the app lie ant may file 
rejoidder, if any. 

Vice -Chairman 
pg 

22.12.2006 
	

Division Bench matter. Post 

before the next available Division 

Bench. 

Vice-Chairman 

/bb/ 

07.05.2008 	Mr,M.Chanda, 1erned counsel 
\ 	 appearing for the Applicant is present. None 

for the Respondents. 

Call this matter on 4 1ut  June, 2008 for 

hearing. 

Send copies of tins onier to the 

Respondents3 who should come ready for 

hearing of this case on the date fixed. 

Sf.
w-ng .4-0 	poi 	

(Khushiram) 	(lvi. R. Mohanty) 
( 	 Irn 	Member(A) 	Vice-Chainnan 

51 0  

31  



04.06.2008 	(in tie, prayer of the leaned Counsel 

for the/Iarties. cLl this matter on 

10.062008 for hearing. 

(hushiram 	 .  
Member (A) 	 Vice-Chairman 

nkm 

vViD % CwAL-01  f 

tA 

• 10.06.2008 	On the reqnes of Mr M. Chanda, 

learned Counsel appearing for the 

wa 	 I ron.2QQ9ior 
hearing. 

(Irarny 	MRoany 
Member(A) 	 Vice-Chairman 'iky 

22.07.2008 	On the player of Tvlrs. U. Dutta, learned. -* 
counsel appearing for the Applicant, call this 
matter on 26th August 2008, for hearing. 

ushixani) 	(M.R.Mohabnty) 
Member(A) 	Vice-Chairman 

Im. 

26.08.2008 	Heard Mr M.Chanda, learned 
counsel appearing for the Applicant and 

Mr G. Baishya, learned Sr. Standing 

counsel for the Respondents and., 

perused the materials placed on record. 

Hearing concluded. Order reserved. 

(Khushirain) 	(M.R.Mohanty) 
Member(A) 	Vice-Chairman 

pg 



1 
O.A.82 of 06 

04.09.2008 Judgment pronounced in open Court. 

Kept in separate sheets. Application is 

dispoed of. No costs. 

zs . 
hushiram) 	 (M. R. Mohanty) 

liii 	Member(A) 	 Vice-Chairman 

eew 

M. 

$j 	
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CENTPAL AD . IPTIVE TRIUAL 

• (9SIA  

DESPATCH NO. CAT! G Y JUDL/... 	 _JDTD. GfifiAHAT I. 

tIGINALAPPLICATIQ 

It 	
PET I 	NU. 	 1/

9  00  

CJNTEMPT PET ITIN 	 /200 

REVIEi APPLICATI! NO. 

i- 	 4 11 

S 

CA 

-- 	
JAPPLIN(S) 

VERSUS 

,/RESPUNDEr 

TO  

Pie,3 so f i n d. herewith a Copy of Judgment/dr 

passed by the. Den.ch. of t• hi 	Hon'ble Tribunal comprising of Hon!ble', 

and Hon'bie 

her(Afl. ) in te iie m 	 h abov e 
Shri 

noted case for information and necesOry cti°n 	if 3ny. 

Plea 	acknovIlede the recep of the same. 

Order 

)SECT1ON OFFCER(JU?L.) 

Advote,G3uh3t1 	A 
Hightourt,OJwahati. 

2.7 Mr.Mrs.Mss. 	
J'.C• ,Addl.CGSC. 

3. Mr.Wrrs.D. 	 JRly.Standinq Counsel s  
Govt.Advocate,Assarn, 
Nagal3nd,Mnipur, 
Mizorarr1Tripur3 & 
:Arunachal Pradesh. 
Advocate for IKVS. 

• 	Enclo 	As 3}ove 
(opf of the Petition in O,AS NO. 

Merno.NO. 	 Dtd 

ronv fcw i,for3tiOfl to 
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CENTRAL ADMINISTRATiVE TItIBUNAL. CU \•VAH Nil BEIN UI 

Original Appljcation No. 70/2006 & 82/2006. 

Date of Order This the 4' f 1)ay of Sel)tember, 2008. 

THt HON'BLE MR MANORANJAN MOHANTY VICE CJ:LA1.RMAN 

THE HON'BLE MR F1 lU SE 1JRAM, A.DM IN] STRATI \E I\IEMBER 

Shii Haripada Dinda (O.A.70/2006) 
Clo, Shrj Costa Behari Dinda 
Ve1rinary field Assistant, 
Pt 4ssarn Rifle, Dog Unit, Jorbat 
99 APO 	 Applicant; 

Shii Rajani Kanta Tai, (O.A.82/2006) 
S/O'Late Kanakeswar Tai, 
Veterinary Field Assis La ut (Retired) 
No.3 Mint Group Assarn Rifles, 
Jorhat, C/o 99 APO 	 Applicant 

ByAdrpcath Shri 1\1.Chanda. 

,/'flStr\ 
- 	Versus 

C 
1. 	Union of India 

Represented by Secretary to the 

) 
,. 	Government of India. 

Ministry of Home AfFairs 
North Block, 
New 1)ethi 1 10001. 

2.Y 	The Ministry of finance 
Through its Secretary. 
Government of India, 
New Delhi. 

3.. 	The Directer Ccii eial, 
l)irectorate of Assarn Rifles. 
Shi]iong 79300 1. 

4 	The Coniinandant. 
CI 	3 Director Geieral Assarn Rifles, 

C/o 99 AF'(I), Jo.rhat 	 ReF9)0n.tent s 

By Advocate Shri C. Baishya, Sr.C.G.S.0 

!1 

1' 



-, 
OR I) E R (ORAL) 

KIhi[JS1I1RAMMEM RER (A) 

Since both these App I .cations involve comnioil qu;ions of 

law (based on almost; similar facts), both of them are being cliosecl of 

by this common order. 

2. 	O.A.No.70 of 2006 is the ) 	round of lid-gation of the 

Applicant; who was appointed as Veterinary Field Assis.ant TFA' for 

short.) in Assam Rifles Organisation in the scale of pay of R.s.90i500/. 

The Applicant is a Matriculate with one year certificate 6ouxse in 

61  Veterinary Sience .He has claimed )arity in pay scale w;h 46, Shri S. 

Maniniacha Sin gli, another VFA of the same organizaon, ho was 

appointed in the scale of Rs.975 - 1.540/-, which (ter1t1 Pay 

Commission) has been flxecl in the new scale of Rs.400t)-6000/-; 

whereas the Applicant has been granted a scale of R.s.3200 - 4•9001. The 

Applicant has claimed thai; he is discharging the same, duties as are 

being discharged by Shri S. Man imacha Singh and that, therçre, he 

should be placed in the said higher scale. The earlier round of 1tigation 
ç 

thatA had tiled (O.A.65/2002) was disposed of by this TribunLil on 

11.12.2002; in which it was directed as under 

'The Government has taken a (lecisidh inrincipIe 
and in view of the penclency of the Court pidceeding 
the authority did not take 	hS7 	fep for 

• implementation of the matter. In vies of the clear 
statement made by the respondents We dispose of 
this application with a di rect;ion on the respondents 
to implement the underl.aking as expeditiously as 

-L2 	 possible, preferably within a period of three months 
horn the date of receipt of this order." 

	

.7 	
-- 



/ 

The represeiitatlOn iiie(.l in this regard Lv the App] ici ut 'V as djsposed of 

by. the liZespondents by the following speaking order dated 20.0$.2001 

"Whereas Shri S.Mani Macha Singh was initially 
appointed in the pay scale of Rs.9751540/, of which 
the corresponding pay scale as per the 

recommendations Of 5` Pay Cou.mrussi.on the pny 
scale is Rs .320() -4900/. Thus his pay h as been 
correctly revised by the DGAIR. The j)ay scale of Shri 

•  Haripada Dinda was also correctly revised in the 
corl'eSpOfl(liflg pay scale as per the recommendation 
offith Pay Commission. 

Whereas in othe rCPFs. Veterinary staU who 
•  are drawing pay scale in the revised scaleRs. 1000 

6000/ & Compounders of 13SF. who are drawing pay 
in the pay scale of R.s.45007000/ are combatants 
while the \' 1As of Ass uii Rifles are holding Ct\ uim 
post hewe t\\ o 'q)pomtmenl s are not comparable. No 
parity can be drawn for the purl.o of emoluments 

	

) 	 between the holdeis of the carrie post horn chlfei ent 
streams. 

• S  , 	 Wherras the pay scale of shri S Mani Macha 
Singh, who is holding a civilian post; in Assam Rifles 

.  can not be compared with veterinary stall of other 
CRPFs or Compounders of 13SF who are holding. 
combatants posts, he had been granted higher pay 
scale of Rs.40006000/ as per the cotu't directions. 

çtflStp 

	

/ 	 . . 	 considering his qualification only." 

( $\ 

	

(w 	 ) Aggrieved by this decision the Applicant has flied, the Original 

	

Cu 	
Application No.70 of 200(. under Section 19 of the Administrative 

	

/5 	

'1 	 - ribunals Act, 1985 seeking the fol lo'vng rd ie.I.s :- 

The 1:-lonbie Tribunal be pleased to set aside 
and quash the impugned order issued under 
lettr 	No.11.27014/1.6/99 . PF.i\T 	(h) 	dated 

• 	•• 	. 	20.08.2004 (AnnexureA/14). 
The ilonbie Tribunal further be pleased to 
direct; the respondents to g.ran I; the revised 
scale of R.s.40006000/ to the Aipliun1; w .e.f. 
01.01. l.99G in terms . of central Revised Pay 
Rule 1997 with all ronse(Iuenl tal benetil;s. 

	

- 	
In () \ No R2/200( the \pf)l1 iii! who v riS a M tu icul ite 

• 	' and holder of certificate in \ 1et;eri)a rv • an.l Anima I 11 usbandrv Course. 

• 	
5,. 
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was also appointed as V.FA in Assam Rifles rgiisaibn. He ws 

gi I nt d CP benc lit in 1999  upgi uli ng hi pa scale to Rs 2)() 	00I 

and by seekiii ACP beneht in the scale of Rd000-4d00/,1e claimed 

(as per i eommendal ion of the 5111 1 Pay Coimnission) the ievised scale of 

R.s..t000-6000J-. \ssani Rifles has implemented the r?Conn1en(latiOn of 

i he 5' Pav Commission and ha e gi anteci WAS tile S( a1 of Rs 3200 

39001. The Directorate of ±\ssam Rifles has takeli up'ihe case for 

upgradat.ion of the \iFAs to the pay scale of R.s. 4060/ and also 

claimed that one Shri Mani Macha Singh similT1y situated VFA 

approached the Tribunal by filing O.AX35/2002 has bee4' granted the 

S(1lCl ol Is.1O0O6000I 	 1 	W 

4. 	The Respondents have filed written stiemps aciñiithg 

that Shri S. Mani Macha Singh was grarul;ed t;he ligh4 pay cale of 

Rs.I000 - 6000/ as he held the educational qua1i.ficaion tMatric7LI1ate 
10 ,  

1 	
c 

with diploma (covering 2 years) in. \Teterinary ,  Scince. Oli his 

appoint m ft hi' 1, i'ic pay wasI 	75  15 10/ as compai pd tothep i 
1.4 

scale of the Applicants which was Rs.950- 1500/. The App1ic'thLs held 

lower educational qua] ifi cation of Matric/Non Matric 'ith one year 
I. 

cerl:.ihcate course in Veterinary Science. Therefore, t.hee can be no 

1)aritY between the case of Shri S. Maui, Macha Singh 1 and those of 

Applicants. Moreover, the VFAs in CRPF and BSF have since been 

combatised and, as such, the case of the Applicant (beiig civilians in 
• A 

Assam Rifles) cannot he conipared with combatai s of pai:a military 

forces. it has been stated that Assam Rifles have tiv.categories of 

\1 F\s i.e. (i) those holding Matric/Non Matric civalifica.t'ions with one 
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- 	 5 	
\' 

year erl;i Iicat;e in Vet en nary Scienceai.'e n he scale f I s.() - fl)I-

and -(ii) VFA with two years diploma in Veterinary Science with 

Matriculation were appointed in the pay scale of Rs.975.l5iO/. Since 

App cants in both the cases were appoinilnent in the lower scale. 

therefore, they are estopped from raising the issue at this stage as they 

are barred by law of estoppels. The Respondents have clamed that the 

reprsentation of the Applicants have been rejected on various 

• 	 occasions and have explained the reasons to dtl1ere,it;a1.e the case oF 

two' types of VFAs 11 ha 	ko htcd th it i'\l itinJNon I\latnc 

edu 1ation ii qualification 	it h OflC 	\ c'1CI mat v ((1 ilic at 	holdci 

cannot; be equated 1.0 the ...................Matriculation with Iwo years 

• . 	dip9ma holder in \eterinar Science Or combatants in 11SF whose 

m uch higher risk. With the better connectivity in North du(,iff involve  

Eas,t Region, the Respondents have phased out mules and ponieS with 

most units of Assam Rillec f he comp1 con with ompoirnders of 11SF 

I.... 

	

	 (who ire comnl)ataflt) with the '\pphc int ( ho 'ito clviii n) hq' e no 

basis 

'.\ .., 	
5. 	Heard Mr M. Chanda, learned counsel appeafli)g for the 

Apl)licaflts and Mr C. l3aishya. learned Sr. Standing counsel ap)ear]llg 

for t  the respondents and perused the materials placed on record- Mr 

Chanda argued that apphcants have been denied higher pay scale on 

hypertechnicai. ground of difference bet;ween matrjcu]ale or non maIne 

with one year certificate course in Vetenina i'y Science and }\1 a I.ricuiate 

with two years diploma iii Veterinary Sci eiice xvii el-ens. I o1 Ii I lie V V:\s  

- 	- ai chschat ging c'mme d uI mec The lou ned oun -( I i n I ed out lb 'it I he 
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mi (it I he 1eS1)O1i(leHtS that I]1 I he COSO Of Sh ri S. M ani i\lach a ar gi 

Ii Ii 	i 	 Iii Cd Ill 	hI 	fl 	dll( C ot the I ii hi 	iii 

.ai 'eI as he mdcc (f I he 'I'i'ilomnal in (.).A.65/2002 jassetI on 

11 12.2002 11115 no '1 mect.ioml lo I he (0cc!. I h at. I lie \ppJIcant. ii!i  I hot case 

(Sb ii S. \ I ani Macha Sin gh) may be gra nted h ighem: imy  sci lc.]Je has 

I1( iI lemit on ('I I Iir fiil)tlflal to progress of pay anomalies cases 

dated 2.1.0-I .21)() L wherein in pain 7 mends as under :- 

"Tmii kman t:i tion of (Jgraded Pay Scale Ii'oni 01 () I - 
o)f for jh2_jt oF VJi As. In 5 1 '  ipost ol V"FA.  
anc.l equivalent grade in other org has been revised by 
it single scale of Rs. 1000-6000I as cn has. heen 
I a Icen 	uij) 	vi th 	M 1:.L-\ 	1:0 nccot-cl. api) royal 	for 
i Iflj) Icinen in t ion ol reVise(l scale to the post! of \TFA in 

e is under piog." 

I h t iRd to make (ftlt..n strong ease in favour oil he Apjdicans. 

G. 	l i: (1 I311shya lea mmcd Sr. Standing couiel 	)ear ing for 

1 he I espondenIs. argued I ia t di II.renL edueation.al and prof.6ha1 

I ilica tions are justified for grunt of different pay scales. In regard to 

citsc"of Shrii S. Main \1aJim Singh hE. ai gu d that Shn SmnLh 
H. 	 . 

nut en] 	u I\lntrieuln!e hut, 	also a ho1d.r of 2 VC:flS uiiI)]0fli.I Ii 

;jj11 amy 	i1iec a mit.I he was a p1)oinLed o a. higher J)flY scale of 

10751510/ which now has been equated with the scale of Rs. 1.000 

i;000I- L,ut I lm: inse ul .  the ApplicimL, with non 	 /.1ai rie with one 

ar 	, Ii In! e course iii Veteri na ty Science does not entitl 1 hem to be 

tt ci wit Ii the case of Sh.ri S. I ani i\Iacha Singh. l7heielore. I iot h the 

a pplications should be dismissed. 

7. 	We have given OW Ofl iuU5 considerat ion.to the arguments 

ok tIIl 

 I lie bY uiFii:1l (ounsel for I,uih the parties and. 1ds0,i,11 (11  

t 
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materials j)lacd on 	rec()J-d. 	'l'he Jefpeet.ive PY 	scnk 	shovn in 	the 
compilation of 5th CPC report at Sl.No.5 are as under 

PresentS
950-20-1150-25.1400 

n(3, - 

3050-75-395O-8-)O 
950-20-1150-25.1500 
1150 - 25-1500 

975 - 25 - 1150 -30-166J 
7 S-7 1200-30-I 110-3D- 1800 	j 1000- I 0000u 

1200 - 0- 1 56() - 10-2010 
1320-30- 1.560 - 402040 J 

21 \Tterjiiary 800-15-1010-EB-20. 4000-100-6000 Corn )ounder 1150 
2 Sr.Veterinary 950-20-i i50-EB-25- 4500- 125-7000 Compounder 1400 

The Respondents referred the matter to the Minista'y of ilome Aflhirs 

(MI-IA) regarding implemen(;atjofl of upgraded pay scale from 

0 t.o 1.1996 for different posts of VFAs in Assam Rifles under Pnrt B 

Itm b.Xxi Veterinary staff of the First schedule to the CCS(RP) 

RüJes 1997, wherein the revised scale of certain conmion cnt'egoiv of 

\Tterjj'iry Staff have I)CCh1 aI ) ,)rov(sd by the (iovt. as tItI(Ier t ' Name J))ç ie'isecl sonle 

Stockinaii/ 	Rs.950-20-1150-25.1500/. 
COmpounder! 
Stock A.ssW 
Animal 	 To 	 Rs.1000- 100 - 6000/-pni Rnbanc1ry Asstt/ 	Rs -1200 -30 - j56O - 40-2040/. Dressej' 

At the ehd of this letter the Ministry was requested to accord approval 

to the impien)entat.joji of the revised scale of 5 	CPC wit Ii eflect from 
0LOi.i96 in respect of post: of \TJ'A in Assani Iifles. The matter is 

sted tbe still ieid[g with the Pd HA. 



3. 	In their wri 1en stat emenL the Responddts 1ive stated 	- 	 - 

(ii 11 lie gi iiit ol liighei c ile th Sh i S kni M ich Siigh is at the 

i nma nce or mv Ti ihun I and is not Imsed on 1rneril r11?o1gh in v iew of 

the i e()mmen(IarIon of the Ass'im Rifles to M1-IA,the gr' .4' ~ ,J' Y of highei 

scile to six AS VFAs including Shii S. MamMach Smgh 1  
f 

on thei?higher qualification andto "comply with 

the CourtS direclioiis though no such specihc direction J ,s on record. The 

	

' 	II 

	

- 	 V 
Respondents have continued to use newly invented logic to justify their 

(leCision over time. 	

S 	 . 

9. 	Since, grant of pay scale is a, policy d.cision and o 	 3) 

inipleiiieii t.a lion of the same as pci- iecomnien d ation cqnta..ied in Part: 

13 of Revised Pay Rules 1997 (which contain ceitam conditions such as 

ii nges in tectuitinent i ulcs, i estiuciuring of cc1re8, iedisti ibution of 

pos ts into highei giade etc) something rnoie is iequned tobe done as a 
(I 	 51 

condition pi ececlent and thei efoi e in those cases, where conditions 
is 

su cli as chari ges rn reci:u.ltrnen t. ru Ieetwhich ad1ogl out: bthe 
I 	

-: 	 .i 
Iay ('ommissioji as the ral.:iona Ic for the giant of these upgiadedscales, 

it will be necessary br U.espondent.s and the Ministrief to ?iëcide upon 

such issues and agree to the changes suggested (by, the Pay 

Commission) before applying these upgraded pay soale to these posts 

with effect from 1 1-96, As per the Rules of 1997, intiI then 

replacement; scales 1)rescribed in Part-'A of Revised P ay Rules, 1997 

are only to be followed with, effect from 01.01 :1996. In cain other 

cases, of course, where there are condition presci'iled ly the Pay 

Commission as Piei'tII.isite for grant; of these sca]es to c'tairi posts 

H 



'4 

5U(.l1 as ('a(liO 	(si.i'uf urin, 10(1151 11,1.11 ion of 1 1Ris. ('1', ii 	will l)( 

necessary br the Alinjsl:I - j05/ )einj I men I. (oI1('er neil to nol o lv flCce1) 

these Pre -conditions but a iso to i.nhi)Ienlent them Uk lui:e Ihe nj gindel 

scales are applied tO those J)osts. 

had i'efi -recJ the matter to the M Fl\ with no Iesq,on5e  to 1ho same so .- -- 

and the 

Ru l es, 	have not been granted to the :SSWnftsji!L1pL 

10. In view or the kwegoing di ussion and tho U:i('f t hit CO ,  

Central Pay Conniijssioj I'eporl is :iJ ron (ly (U t. \\O (If) lift Ii kO to 

iiit0 
(ve by passing aiiy ort lei on the isue at this sine, in I ho Ii g Fit of 

the ohservatjoii both the ma I I ei,st and ci isposod of w I thou I a iiv 'r( br as 

to costs. 

541/- 
- 	 ManouinjwiMohantY 

' 

OP% 	 Kivam 

\ 	( 	

S 	 Meinbe(A) 

TRUE COPY 

L 39(sr1TT4\\ 	 - 

• 	 SecUon Officer (Jud) 
Cnti Admiistrate Tribunail  

ak 
Saif 



\ 
'C. 

'CP/RA 'MT No. 	 2 

r d r dated 953 2. 

Call the ' matt 	br 	± g  
on . , 

M.R, MOHANy . 
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C3NT 	ADNI5TiT WE TRI aJNAL 
WWAHT I BN OH: 

jL A- PLEG~TI CN  

a) name of th ;p1icat 

bj p pondat5 Union of India & 

c) No. ofApplicaflt(S) :- 

2 Is the application is the proper form Ys/'. 

hether name desript 	d iofl an addross of the all papers 
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GUWAI-IATI BENCH: GUWAHATI 

tAn aPplication under Section .19 of the Adnilnistrarive Trii'unds Act, 1985 

0. 

 

A. 1  o._2__120% 

Shri Rajani Kanta Tal 
-Vs- 

Union of India and Othera. 

LIST OF DATES AND SYNOPSIS OF THE MPLICATION 

3LO. 1977-  Applicant was initiJ1v appointed as Veterinary tieId Assistant 
under the DGAI, Shifiong. At the time. of his initial appoir13nent 
applicant was possessing qualification of Matriculation arid passed 

	

• 	...r' 	.._._. 	. 	.rr.i  

t 

(Axmexu.re- I and 2) 

09.08.1999- Acanj was c'ranted 1 AC1 n the scaie of Rs %2(X).-49j10/- vkie 
order dated 20.1L99, 

	

01.03.2002- Applicant was granted 	ACI' in the scale of Ps. 4.00(J-000/.. 
...-i 	iTh1 	 . 

	

k'.Lfl..L\fl  .LLe1 s.&tiC& 	fl)
..., 

	

1 C 	 Ll_1f 	&L_ 

	

IitC LFt.)Y t).t Y 	Ut t ,ZiUl 1\.LUt, taw, ut L1!t- 	 EdI.E 

Veternrians dnd the said grout of para Vtterinarans was' 	 iaflv 
placed atpay range of Ps. 9504.500/- to 1200-2040/- but now a per 
5th Pay Commission report, the Cen&a1 GovL revised the pay scale 
of said Veterinary posts/part veterinarian to the pay scale of Ps. 
4 I1ii'Lh (iflil/_ 

Instead of implementing the pai scale given in the first 
schedule of part 'W of the Cenitral Civil Services (Revisd. pay) 
Rules, 1997 i.e. Ps. 4.000-6,000/-, the Assam Rifles implemented the 
',- -.- --. - 	E'i 	iflT 	T 	1.. 	11V7 	. 	..L.....i . 	• 	.. 	T.. 

	

L&tit '.1'LU .ttv).Le 	I t\LU5 	,it t1&tuLI.jC i-s. 
4900/. 	 (Annecuce-4. 5) 

O&O(x2001- Assam Rifles had submitted a proposal to Ministry of }lome Affairs 
to stram].ine the pay stncture of V1A of Assam FJfles with 
L'rpeuri.ier oi Sr,' ITR2 vo 

55. I iLz U.Aü',I / 	 i 	, 	 .1 	- 't 	) 4. ,,  

	

.t tiff i.' 1.. P... • 'iF 	 i'tt 'wia 	ri L.catx 	n 	csi.. r.s .. , In iCA. a it 

notjficatjon, wherein it is stated that Directorate had taken up a 
WC L'L,1%..

r  LjV U V A.0 W 1\-, .UiSJU"%jjf 

'r.ii flxu...-- 



(H flQ 1000 	1- 	 4,,.......,.. 4k,
Pi .J. 	 J1 / 	..i Li &L y 	Z17.4 Agssistant  

that the nature of works allocation of all the veterinary staffs are 
idni.ost samebut in ground reality the VFA in ASSE&m Riiks are 
more arduous Lila n the (Aer veterinary staffs of other department.c. 

(Anexi-) 
24.04.2001- DGAR, Shiliong, issued a notification under the heading 'Progress 

or 
 

Fav Anomalies Cabeb, at paria Yo it is sawu that 5-' CPC 
the post of VFA and equivalent grade in the organization has bean 

-eda sir gle s..-ue of Ps 4 000-t 000/ - scry,  sR-1 clear frem 
-L, 	i-z 	.L.,4. l.k, 	rl( A I) 	,. 	•4 	-k 	i-p, ..' 	on 	 . 

	

rlflt ost/iade ot cthr or 	Izatic,n or 	raj trn€nt has. C 
LL LL. 	 . .....:.. 	.-J 	. 	.t i), 1 Ann £ AAA / ...J .L. YVIU. Un.. iU Jt:v.,j.uj Ui Pu UI i\. UUU-U,UUjj - Il.Ln.I Un. 

I)GAR is wiine to imt!ement such revision of pay in case of VFA. 
(Annexre- ii) 

11.12.2002- Sin-i S. ManLmacha Singh, similarly situated YFA, approached this 
Hr1 !.ie Trt'unai thrcL!gn 0 No t5f 202 hn v a s Lids e.i 
with a direction to the respondents to implement the . decision of 

isrv of Home. Affdrs dated 17.12.99 for cadie restruct-wing of VF.A.. . (Annexurc4o) 

2&10,2003- Mirdsti-v of Home Affairs, N.w Delhi wide order dated 2&1O.03 
accorded sanction of ccnpetert authoriiy to grant revised scale of 1. 	'n 	/ 	..........,- • 	.. 	. 	- )L 	 - iii 	& 	•UU-4.uu.  
Marthnacha Singh, VFA in compliance of the Honb1e Tihunal's 
order dated 11.12.2002 passed in 0.A. No. 65/2002. But the 
respondents denied the present appiidnt the benefit of scale of pair 
r Ps 4 OuO-o,000i- inspte or Le.ing umrarh s1n.rted Uce mat ot 

	

Manirnacha Singh. 	 . 	 (Annexure.- 12). 

i AA  • h J'Jj 	 L'JLL ILL5I ILY iL5I i V 	LJ ILiL-CA UL1i L JL Li L 
of higher revised pay scale submitted a representation addressed to 
Chie DGAR 1'rdvUt nLprdiI4 WE vrdU.IA urrh iuli- r-r t J 
caie of pay of Ps, 4M00-6,00O/-wf, OLOL%. hut to no result, 

However, the applicant retired on superannuation wef. 2802,2OO6. 
(Annexurej3) 

	

13,05.1999- Govt. of Arunachal Pradesi-i also accepted and adopted 	5th 
Central Pay Comn-ussion and granted revised higher scale of Ps. 
4,0th3-4.00O/ to the YFA who were working in the re-revised scale 
of P.s. 3050-4590/-. . (Annexure- 1.4 

t[fl.t U[ 

p n *1 r 
ThOjit fnr 
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L - 	'That the FiobJe Tribunal further be pleased to direct the respondents to 

grant the-revied scale of Rs. 4,000-6,000/- to the applicant w.e.1 01.01.1996 

in terms of Central Revised Fay Rules, 1997 with all consequential 

benefits. 

That the Ho-n'hk Trihtina be pieased to direct the repoi'dents to -grant 

C.L-- fl._ 
Utt tut Oi 	W £. 	J-Q'/')Jf U) L1t tpuuIaJu. 	h" AoUl 

01.03.21302, by passing appropriate order modifying the order of ACP 

already passec!- in fa-voirr of the applicant. 

Cosis of apli'aion 	 - 

4, 	Any of 	relief (s) to- which the applicant is entitled..-. a the Hon'ble 
Tribunal 

 
Illav deem fit and proper 

1ntrim order yed for 	 - 

During pendency of the app.Iica Lion, the applicant prays for the .tollowing 
interim relief:. - 

1, 	That the  Hvn'ble Tribunal be ieed direct the repondenb Ltt the 

pendency of flis application shall not be a bar for the respondents fo 

considering the case of the applicant for providing relief as preyed for. 

-7- 

-f' 
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GUWAHATE BENCH: GUWAHATI 

(An application under SecUon 19 of the Adnthilstralive Tribunals 	cL 11985) 

Title of the case 	O.A1 No /2OO 

Shri Rajani Kanta TaL 	Applicant. 
Versu& - 

Union of Indhi & Om. 	: Reçondnt. 

INDEX 

l.No. IAnnexure 	 Pthuiars Page No. 

* 1IULU 

of educational certificate,  
ot ppe rl2rPt oraer act U 	/ — 

5 3 Cop' or relevant page showrng p.w 	ia1e of 
TtPriT%rV staffs. 

6. 4 Copy of relevant portion of section 30 of 
Veterinary Council Act 1984.  

J. 5 1  Cov of relevant portion containth 	the pay __ 	-.  cit compounaec 01 v.enu-ai rores Service. 
& 6 Copy of notification dated 15.09c8, 3. 
9. 

1  
Copvoflct-tcrdated3l.03.98. 

'11). 3 Copy of charter of duties. 

11. 9 Copy of relevant page containing Appendix-ll 38 — 
of the Hand. Book of ICAE. 

1) 111 (- 	 4-,,-- 	11 	1'2 ')flfl'l '.S.' 	t/J. 	.'i 	er 	. 	j\.' 

13. 11 'Copy of letter dated 24.04.2001. 
I 1) -4 	,.-Ji-.  ct 
13. 13 Copy of the representation dated  
16. 14 Copy of service book order dated 13.05.99  
17. 15 Cop-yr of appoinnnent letter dated 16.03.92 and 

eries i30'y?' 

Filed By: 

- 	
Advocate 

- 	

: 	

rftxr 
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GUWAFIATT BENCH GUWAHAT 

'n pphLiov tide: e.uon i  of me 'cuniiur-u e Trta 	u 

0 No 
BETWEEN 

r 	• Tr.. L.. -F 
U1 ILUU 	II 

S/o Late Kankeswar TiiL 

• Veteiinaiy Field Assistant, (k+ LL4) 

No. 3 Mhfl Group Asani Rifles, 

Cfo- 99 APO.  

r.. iLf 

•i Ile Unioiofh,da, 

Re&ntêçI by Secretar to the 
cov1nmrr of jid.- 
Mhilstrv of Home Affths, 
North B1oci 	 A 

New Delhi- 110001. 

	

2. 	The MinIstty of Fthancc, 

Through it's Secref ar. 

Goveriiinent of Irdii 

NCwDeIITL 

The Director Gererd, • 

T)irectorate of Aam Riie 
cflhi .  _'S 	.'St.I •'%J'JJS. 

	

4. 	!fleConmianth,nt, 

3 Dkector General Assw. Riile, 

1' /(', LU) 	L4 
'..' .'-' fLL %,J 

- 	 - 	 . Respondents 
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DETAILS OF THE APPLICATION 

Picdar of the order against whkh this alicafion is made: 

17 i.1t 	. ii tiS L141C1UJ±L 	'.LL 1LJL againstany Jfl1 LLLW.ItL (Pr!.Lt1 L'ttL for 1tJiV 

consideration of giant of higher revised scale of pay of IRs. 4,000-6,000/- 

wef 01i.19% when the same was granteti to similarly situated 
- 	- 	CL..0 	 ,L •.- 1. V t 1i.i1.J Y X11tL 	b&ISttj.LIL L7jUL C). AYILIIUflILILI[LI 	A1 %'v JX1.IE1 ±i the IWLL 

department following the recommendation of 5th  Crc and also for non-
consideration of representation of the applicant dated 27JO2005 and 
IlL flY LIL IJ± fi 	LiJiL t&L.'cjfl LLLC A 	'Ol-LLI.C, .LJ1 IL CUlL of I V IlL Scaite  L 	• 	 A. 

pay of IRs. 4,000-6000,'- by refixing the pay of the applicant w.e.f. 

Ot0L1996 wi.tl, an-ear monetary benefit. 

-

fl 	_t 	-_ S4(i iii 	u I. . T -,.I 1 
 

The applicant declares that the subject matter of this appliation is well 

within the. Tuns(1ct1on of this Hvnble Tribunal. 

Cp 

The applicant further declares that this application is ffled within the 

imibtion nrescribed under Section- 21 of One Administrative Tribunals 

x- 

Facts of the case: 

4.1 	That the ipplicant is a citizen of India and as such he is entitled to all the 

rights. tiitections and priviiees as giiaranteed under die Constithlion of 

Tnda. 

4.2 That your applicant was thirially appointed as Veterinary Field Assistant 

(for short YEA) on 31.05.1977 under the DGAR Siiiilong. At the time of his 
i 	 ...J: ..... 	 .. - 	.. 	.L 1 i... s: ....i 	u...... 

	

.LLLILIIIA LI L' 	ILLeILL l J L 	LtIIL Y'l i1 	 ' LLLILL11L1 I.Lt)IL L)I AVAIL UIL .thI LLULL - 	It 	It 

and passed - Veterinarian Science and Animal Husbandarv Certificate 



3 

course from'Schooi of Vetertharv Science .nd. Animal Husbandry. Silchar, 

Assam of the GovL of Assant 

del 

	

y of die edutIUA,ud tttuf&atr nd 	uiiuUtLtL it-'Lur duied 

05.05.1977 are enclosed herewith for perusal of Honile iribunal as 

Uii'etre 4./1 ar'c1 4j2 respectirert 

4e3 That your applicant. states that since his appointment in th caie of pay of 
7tA ,.,. 	D:fl- 1 

i\'D. h.ur'u%J/ -, UL UL 	&tU Oi V i r lit. L-,Uit 1\L11E, IL Y ftS flV ti 

to am higher post. rioweve, JYi  AC? was granted to tie applicant in ffle 

revised scale of Rs.3200-4,9O0/- we,f. 09.08J999 vide DGAR letter bearing 
!T.- I 11I/D/tT 	1CO 	.1'!1 i('inc 	1... -' - 	!..T 	£ ,€flD 	IT 

1. I[ f 	/ ±i1i' 	&CLt.& 	.iU.i2'J Vht 	it.1 

order No. 25/99 dated 20.i1.99. However, 2 AC? was granted to the 

applicant I the scale ofRs. 4,000-6,000,!- we.f. 01,0:12002 vid.e DGAR letter 

\T 1 1 Aflhi I Ar'l) f1,rt'r) lU 1(V) 	 'V7 A') "IVY) 0. i • 15t) i../f rt.'...i / i.Y1L,1_- 	V / .J W( %'Ct. I • iJ4. J'.Jh. • 	LL a'L .I1LLLL LCi 

retired on supeiannuation w.e.1. 2&02.2006. 

44 The your çplicant further heg5 to sav that present post of the applicant i.e. 

Veterinary Field assistant (VFA) and other posts kno*n its Animal 

Husbandarv Assistant, Compounder, Dresser, Stoekman. Stock Asstt. 

Vaccinator and milk recorder etc, are categorized as Para veterinarians 

posts. They provid.e auxiiniiv support in veterinary and animal 

ijsb'rairy vac4ices 

Thk. rnuumiun ruuneJ uua]iftccuon of sudi post niarnt urnrn 
I. LW Lt.pioa UI .- Iit.CS Ot tX ..... t.iCflCt of oi-te or tO veali a u 

may be Sector 30 of tile Irciiir. Veermar" Courui /ct i.9&i ako  rv1ds 

the minimum quaiiiication and nature of works to he done by such posts. 

The relevant portion is hereby reproduced for easy reference. 

"Sec. 30 (b) Practise Veterinary Meiicine in any 5tate 

?rovjcjed that the State Government may, order, permit it person 

i;odinga dipi oma pr certificate of veterinary supervisor, stockman 

I 

1106  

jgr—t 	fcJ. 

r 
- 	 - 	 - 
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or stock assistart (by whatever name called.) of any veterinary 

thstlluUon in India to render under the supervision and direction of 

a registered veterinary practitioner, minor veterinary services. 

Explanation: - "Minor Veterinary services" means the rendering ot 

preliminary veterinary aid, like vaccination castration, and dressing 

of woiw.ds, atd a 'such other types ol preliatha.ry a.kL like 

vaccination, castration and dressing of wounds, and such other 

types of preliminary aid the treatment of such ai1ments as the State 

Gosrerntneiil niav, by notification. in. the Offkiai Gaze Re,. snedv in 

the behal€" 

Therefore, duties and nature of works of all 4such posts are to do 

minor veterinary services provides axiliary support in veterinary and 

.Ahimal Husbandary service vaccination, castration, dressing of wounds or 

treatment 01 ailments etc. 

45 That mnii±tllv the pay scale of the said group of post (ic Veterinary staffs/or 

Para veterinarian post) were pl&ed at the pay range from 2.15. 9504500/- to 

1200-2040!-. But now as per 5Ui  pay Commission report, the Central 
- 	 1 .1 	 1 	F .1 	 • I 	 ' t.overrunenr revseu tile paY scaie ol me 5UA VCWflfltIY staiIS/ or !lfl 

veterinarian post equally to the pay scale of Rs. 4000-100-6000/- b  

the posts such as Stockman/compoimder/stock Asstt./Ardmal 

Husbandary Asstt/Dresser etc All  the concerned Department nnder 

Central Service have iniplemented the sai.d revision of pay, but in case of 

the post of VFA of Assam Rifles, the Directorate General. Assam Rifles 

failed to implement such revision of pay by taking the chance of non 

mentioning the nomenclature of VFA in the column of veterinary staffs of 

the Central Civil Service (Revised pay) Rules, 1997. Instead of 

imiementing the pay scale v en in the first schedule of part "B" of the 

said Central Civil Service (RI?) Rules .1997 i.e. 4000-100-6000/- by taking 

analogy of the post of veterinary staffs as described in section 30 of the 

~~,r4 Ka,~14 
 110—A~ f I, 



Indian veterinary Council ACt1  1984, 'where it is ciearv stated that what 
ever,  nanie may be called., hut the DGAR implemented theCentral GoyL 

Civil Services (RP) iuJes 1997 in schedule 'A' 	3200-4900/-, 
It wifl not be out of pice to mention here that the post of veterinar 

compounder attach to Ceiitrai Forest Service was iniLiallv fixed it the pay 

scale of Ns, &X-1150/- less than the pay scale of V FA, Assam Kifes, But 
with the new,  pay revision the pay scale of the said Vet. Compounder of 
Forest Service is revIsed to Rs, 4000-6000/-. 

The aplicant begs to submit that the comr,ounder of BSF is also 
enioving the pay scale of Rs. 1400-2300/- e revised and after revised Rs. 

4500-125-7000/- per month, it is also beg to submit thatthe nature of work 

of cdinpourtder in BS.F is only to maintain pharmaceutical works under 
supervision of a Registrar Veterinary Doctors. Whereas the nature of works 

of the petitioner's. post ic. VFA of Assam Rifles include all the functions 
and operation of Veterinary and aninial Hushandary works such as 
treatment, minor veterinary works maintaining pharmaceuffc works. 

msption of annmil health hedcnig of me t sunpiv to v'oopc ac omprnv 

with troops in field works without supervision of any Doctors/Reejsfray 
leterirarr practmoner. It is nu ti'er s&viutted that there is ro Dost or 

Doctors/Pratitjoner, iii other words, the veteriniry Field Asstt. of Assam 

Rifles are entrusted with more workload and responsible than the 

compounder of BSF. 

The Assam Rifles had submitted a proposal to Ministry of Home 

,Ajfajrs to streamlines the pay structue of VFA Assam Rifles with, 
Compounder B.S.F,'iTBP vide DGAR letter No. A,JPERS/5th pay,/98/dated. 
15 September, 1998 and letter No. II 14015,! 5th CPC/ 98/A-li/dated 
31.03.93. 

(Copy of the relevant page showing pay scale of the veterinary 

staffs of ife Central Civil Servic (Revised Pay Rules, .i97. First 
schedule of Part A' rei.evarit portion of. section 30 of India 
Vete nary Council ACt1  1984. relevant pertion containing the pay 



I
V  

scale of Compounder. central Forest Service nd letter of DC AR 

dated 15.09.1998 and 31.03.98 are enclosed herewith for perusal of 

Hon'ble Tribunal as Annexure- N3, A/4, N5. and A7 
respectively). 

4.6 That on approach made by the applicant, the Directorate General Assani 
_i - 	 1 	- 	.1 fj 	 / 	4 (sJ1ft V,SLttU au 011lCldJ. flULiLLCititfll U.aLeU W.t).17)O ult 1litXUIt-t%/ 0) 

under heading of 'bahent J eature of i-ay bcale of Assam litIes ?ersonnel". 
It is stated at para Nc' 20 or the said i'otificttion wt the Directorate Pact 

uo a tit L upgradt tht beizit pay t;f VFA Lu Is 4000-6000/- and 

ftrther stated that Ministry of Home Affairs is inclined to such proposal.. 

- 4.7 That, as stated above the duties and natuie of works of the TA andother 

	

SEO( kiinJh/( ii poider/Sttt k 	iAmma, -iusbandarv 

At/ sse' efr ai irino' servic' "rr pc'ir r'arv 

veternarv aids like vaccina Lion, casLraiion, dressing of wounçl etc. 

Thecefoi e the nahne of allocadort 01 WOI c to all die E4erInrv slls (ol 

pai a i cteirarap t,ot) a e at r"s Gar'e ii' tv"ct'on  

said Act, 1984, Bti inground reality the VFA in Assam. Rifles are more 

arduous thanthe other veterinary staffs of other L)eparhi4ents. 

'L 	- 	- 	 , i- 	ii 	 ,.'. .trer Oi .ues %I 'q Irk, rS,4j.it i\u1C, - 

Lt.L iI 

(Ref to DGAR letter No. 1.14015/C-

T)uty/VFA/Med-4 dated 4th  Au 9,. 99 
(LIAIYr17P r- t nrirn Ci7 TtZTDTh1ADV.j.7TT 1,,  

	

.i. iL\ 1. L..L\ 	J... 	I i.L.J 	£. 	i L.L$.,L..' 

ASSISTANT: ASSAM RIFLES 

Charter of Duties of Feid assistant are as under: - 

() Reuiar medical inspection to be conducted, to ensure he of 

pthutis, the veterinary Field assistant and proper record of such 

mSpeCOT he rrauicauied. 



,b) Regular medical examination and treatment of sick animals held 

at Battalion. 

}egular medical examination, of Animals available in daiiy farm1  

poultry farm and Piggery farm. etc. in the Battalion. 

Veterinary Field assisia.nt always accompany the animal 

transport when they carry lead from one place to another. 
('e) Examination of MOH (Meat of Hoof) and inspection of dressed 

meat issued to the troops. 

U) Veterinary Field assitmt ensures that eggs supplied by 

contractor dare fresh, of good averge size and weight of 12 egzs 

is not iess than 500 ms. Individual egg weighing less than 40 

gri]s. is notaccepted, 

(g) Vetermar Field Assisthnt also ensures that potdtr live is 
1.1 	 •l 	ii 	 •1 Ft 	 - nea!rny aria wan nouri&eci. 

(A copy of the chart of duties is enclosed herewith for perusal of 

Hon'ble Tribunal and marked as Annexure- Ag). 

4. 8 The service of the YFA in Assam Rifles with erie year certificate course or 

Dinionia in the v'eteriiiarv science is also a Tedniicai post. Tn the hand Book 

of Indian Council of Agricultural Research (ICAR), it is clearly -pointed out 

that rielu Assistant in veterinary is also a iechmcal post vide appendix-u 

of the said Hand iook or k AR 
1' 

. 	 ,. 	 i- 1- 	 --.i- ,. 	 • it £L SI 	LL'J !JV i 'J V C4iL 	'.. 	 itL''i t I LL 	tict t "I % 	LLULl..& 	i ttce t& 

with the present applicant. Shri 5.Marimcha Singh, VFA of Assam Fifles, 

Filed a writ petition No 798011999 with a prayer to include VFA of Assim 
0 4-i 	 tJ OTHER TL(LflsfT(1A L' 	( c C,. i0fl\ 0 	ir — 
I 	 ii., 	 , 	 .t ,.' 

arid the same is rproduced hereunder:- 

	

fI%tpyr #YT 	-rT T rT 	 Tf' If 	 '
I.A. ,., ti 



/ 

) Post rcquh4ng rnath' cuLT&tion with Gomc experc. -a 

mirthmim quilifkation for direct recriihmnt Rs 4000-100- 

(A Copy of The relevant page containing Appendix-il of the Hand 

Book. of ICAR is enclosed herewith for perusal. of Hon.'ble Tribunal 

as 4'nnexure- L9). 

49 That during the pendency of fre afore&'tid W.P (C) No. 79f of i999. the 
T) 	 _ 	 ,. 	 J.,. 	- 	ii.. .. 	 - 	 - L rr L sj1i1\ iauOfl 2n rw1biuei eu fle u1 ur ui wC O& SLcUtz )i 'i i A ciflu 

notified 4nother office decision vide letter dated 24M4.2001 under the 

heading of "Progress on Pay Anomalies Cases" and in that atpara No, 

is stated that Jr- 5th  Cp the post of VFA and eu1vaient grade in the 

organization has been revised by a single scale of Rs. 4000-6000/-. A case 
1 	1 	 1 	 •1 	4TT4 	 1 	 it 	 1 	 ,• nas een taen up witn IviriA to accoru approvai ior mlP1enieuluon or 

revised scale to the post of VFA in A.R. Case is under progress From this it 

is crystal clear that the DCAR also admitted that the other equivalent 

post/grade of other organization or department have benefited with the 

said revision ofpay of Rs. 4000-6000/- and that DGAR is also wiling to 

implement such ievision of pay in case of VFA, AR since cases are already 

filed and pending before this Hon'ble Court at the relevant Point of time. 

in purs iice of the order of the Hon'ble Gauliati High Court dated 

31.12.2001 passed in WP (C) No. 	of 1999, an original application bein 

0, A No. 65 of 2002 was filed before the Hou'b& Central Ad.w i Liis0ã Live 
'1 	i 	t 	-l-, 	2 	-. 	I 1$-. 	 • 	 - 	I- 	, 1 1  I.1Lit&flcu, 	 b.encn ai ute )aLLLe 1S LW(J,C(A ø 

with the following direction: - 

Wi have ward Mr. AM. Singh, ari-wd ("ounsel fnrrth 

Applicant and also Mr. AX. Choudhurv, karned AddJ. C.G..S.0 

for the 'respondents at length, *..onsidering the facts and 

circumstances we are of the opinion that the matter requires io 

further adjudication from our. end The Goveniment has taken a 
A 	,.-.. 	. 	-.. A .. 	ty n4 	 ii. .tn,,, i, 14 n at 	&st..iyC 6t 	LC''V sp. 	 ic 



prccedng the t!iorfty did not take any step for impknentati 
uf the matter,In view uf the dear ttatement made by the 

pornents we d.spose of this a pliction with a direction on 
the spondents to implement the undeisaking as expeditiously 
as possihle preferab!ywithj a period of three months from the 

• 1  • 	 [are or. receipr or mis 9raer.  

Th, ap 6tio th.is tnds disvese j of Th'r haJ1 ho.,er n& 

It is also perth .ert to metition here that the dired-jon of the Hon'ble 
CAT does not coifille to the applicant of O.A. No. 65 of 2002 onl in fact it 
extends t all the VFAs of Assa.m Rifles, 

Ci1_. 	 - TF1 1 	 1 	 - 
Uj 	I&tjuj UIt Iit)It.011 	t ctu 	 tS,tu UI 

5 012002 and decision of the DGAR in the mattes of pay 
anomaie taken on 24.04.2001 are also emlosp hrwjt. for 

1 yerU.cu ui- Hov.,bile iflilurtal utt.t ffu_ul_rkt as and 
•i respectively). 

4.10 That ii is stated that the Govt.of India. M[LIJSLr -of Home Afiaiis, New 
Delhi vide its order issued under letter No. ii. 27014/i6/99_1i' IV dated 
281().2O0, accGrded. sanction of the competent authort to grant revisd 
pv scale of Rs. 4000-6000 La place of Rs. 3200-4900'- to Sri S. Manimwha 
Singh, veterinary: field assistant of Assam Rifles La compliam:e of the 
I-{onhk Tribunal 1ud.nint and order dated 11.12,2002 passed in (LA 
65/2002. The' saId' order of sancUon 0 1  hiier revised scie of Rs. 4000-
6000/- has been issied with th.e approval of Minisby of Hnance letter No. 
U.O. NO. 12/52/99 -IC dated 17.10.2003 and integratd finance division 
of MHS Dv No, F2O8, V/03 dated 27.iO2OU3,. Be it stated that the 
applicant and Shri .. Martiniacha SLagh are working in the srne 

department with same designation; same scale of pay and nature and 

duties of works as well as responsibili 	ex ties are acti sithilar as such 

/1 1t \O( tV 



denial of higher revised scale of Rs. 40013-6"mO/- to the applicant when the 
same was sanctioned to Shri S. Manimacha Singh is highly arbiiriu-y, 

iLleji and unfair and such action of the respondents is in viohution of the 

Article 14 at the Constitution of Endia. 

(Copy of the letter-dated 28.10.2003 is enclosed herewith for 

perusal of Hon' bie Tribunal as Annexat-A/ 12). 

4.11 That oar applicant heizuz highly agieved for nonextension of the 

benefit of higher revised scale of pay to the applicant who is sihiiiarlv 

ituajed like Slid S. Macia, SlaSh 	il*nitLed 	r)rserLtaLiott 
addressed to the DGAk, Assam i- ifes on 27.IU.2005, praying irterajja for 
o-vint 

 

of io-rdd hioTrnr rpvicøt-  TJ c4p if R i 1ifl_A iiflflI_ w Ltj 	 -",--- __ 

(-l(jf,- C11..j_ 	.... iuuvwÜt ute I vuieiijjjt of J ... appil fl jJ 

representation also stated that such higher revised scale of pay has also 

been granted to Shri lKT<. D. Pate, VFA, working in No. I Assam Rifs, 

Dog  Unit, who is ltuior to the applicant and some other VFA of Aisam 
Rules. The applicant also stated that he has passed HSLC Examination in 

1971 and Flementary Anima! Husbandary and Veterinary Science 

Examination in 1974-5; therefore the aoplicant prayed. for iwgraded pay 

scale of Rs. iuJ—b,UJU1— we.f. O1.O1J 996 but survrisine1y W fflinz 01 this 
appicah:on- the respondents authority did not even furnish a rep!v to the 
applicant. 

Copy of the representation dated 27.1U.v5 is enclosed herewith for 

perusai of Hon'Ne TrThina! as .Annexire- AI3. 

4.12 That it is stated that after the 5th Central Pay Commission recommendation 

even thcse veterinary field Assistant and other similarly situated 

employees workirg in the same rank and status with the scale of Rs. 950-

1500/- has been placed to the 'h1her revised scale of Rs. 4000-6000/-

following the reconimendatton of the 5th nay comtm.csicn 	:1c- 
ts of revised pay rules 1997. the same may he evident from the Assam 

j; 
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Rifles recommmdation letter dated 3t3.l998written by the DCAR to the 

GovL of India, MhuisLry'oi Home Affairs, New Delhi. Ills also relevant to 

mention here that the 'Govt. of Arunachal i':radesh also accepted and 

adopted the 5th Centril Pay Commission also granted revised igher scale 

of Es. 4,000-6,000/- to the Veterinary Field Assis.ant who w're wcrJg in 

the pre-revised scale of Ms. 3050-4590/- which is evident from the order 
dated 13.05.1999 issued under kttcr No. AHV/ E-9$/S3. Therefore, 

applicant who is si iiiarl situated arid working in the same post of \TFA 

like Shri S. Manimacha .Singh with the, same nature of work duties and 

respor.sihili.ties cannot be denied the higher revised scale of,  Es. 4000-

6,000/-. The veterinar dipionuii or certificate course in veterinary Science 

are same and similar in view of the spedtic provisio of Section 30 of the 

Indian Vet--- . innw7,  CouncI Act, 1984 as indicated, in the preceding 

r,araoTaDh Therefore discriniination cannot be made. on the 'tound that 
, 	A 

applicantis a.'hOlder of certificate course in veterinary sci€nce arid Slid S. 

Manimacha Sigh -is.. a veterinary diplom holder more so in view of the 

reconunendatioli of the F11 Central Pay Comniission, which 'hws been duly' 

accevted bv,the Govt. of India. 
(Copy of Govt. of A.P' order dated 13.05.99 and appointment letter 

dated 16.03.92, 13:07.93 are also enclosed herewith for perusal of 

Hon Ne. TrbunaI as Annexure- .A/14 and A115 lseries) 

respecfive1v) 

4.13 That it is stated that on a mere rading of the order dated 13.05.99 passed 

a. 	 L A.......,i1fl...-i- 

	

A' LLLC 	eLLCu.Ay t11 I V .%.1fll..J.1L I I.tL'.L. V/ILL..LU IL It 

spec flfl staect that following the .cecuninieflctallofl ot the 5 ential 

p'w commissiop tje exisung pui scaie f is 305i.45fl1 - or the Vterinar, 

Field Asistant have been revised to Rs. 4,000-6,000/- and the existing 

designation, VFA is redesignated as Stodanan. Be it is stated that the scale 

of Es. 9504500/'- has been revised to Es. 3fl5i-459O/- following the 

rcconimer4aiofl 'of the 5th Central Pay Contrdssion, therefore, even 

-ki' 
1 -%j J4-4 
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ssiming the applicant is working. in the scale of Rs. 95O-15OOI- ( Rcvied 

3.050-4,590/-) theit ai6o the appllcant is entitled to revised higher scale of 

' 	 'qt 	I  
fl);-t),UUU/ 

.14 	That it is stated that applicant has been granted 2 	ALP benefit w.L 

01 	.pácing him in the scøie of Rs. 4,000-6,O0)/- whereas apicant .03.2002 

is legally entitled to be placed in the scale of ls. 4MOO-6000/- at least w.e.f 

01.01.1996 with all consequential benefit inclucth g arrear monetary benefit 

in tena'.s of recommendation of the 5th  Pay Commission. Moreover, the' 

respondents authority did not assigu any good ground for rejecting the 

proposal of me DGAR sent to the Govt. of India through letter dated 

31.03.1998 recommending the scale of Rs. 4000-4000!- even for the 
.1 	 A1ACI 

S JJiL1XL. 	LLL 	StiiiC Oi X'. 	;'.'uvi -. 	.m,1Luv 	uiJL'1iLl1it .1' 

Ii bk to be placed in the scale of Rs. 5,000-&000/- on completloin of 24 

years of service instead of Rs 4M00-6,000/-1 in terms of Govt. 0. M dated 

09.081999. 

4.15 	That due toarbitrarv action of the respohdents Union of India, applicant 
I 	 . 	 1 	1 	. 	 I 	 I 	 .1 

nas sufreied nuge nnanciai toss in each  anq every montn as sich it .s a 

cordinuous wrong which gives rise cause of action each and every month 

therefore application is well within the period of limitation. 

4.16 	That your aFplicant approaching this Honhle Tribunal for protection of 

his valuable md legal right in the drcttmstances explained above and the 

te order di ecg the Hon'bie Court thither be pleased to pass appropria 	tin 

respondents t to grant scale of pay of Rs. 4000-6000,/- to the applicant at 

least w.c.f 01.011996 with all consequential service benefit irdud±rig 

arrear monetary benefit and further be pleased to pass necessary order for 

moclifkat'or of the order 1  whereby the applicant is granted 2' 	ACP 

benefit in the scale of Rs. 4000-6,000/- which ought to have been in the. 

scne ox Rs 	00u-tR)u, - as bucfl modincation of order gi inting 	CP is 

necessary m order to grant adequate relief, to the applicant 

I 

H 
T 	r -ii 
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Th i- i-,•-' 	 ;.-, 	 A 	I-F - 

	

•. L I 	£ jia i. ILLL 	-' .'LLI 	 L 	 e 	ise 

	

5. 	Grounds for relIef (s) with ieal provisions 

	

5.1 	For that, the Veterinary establishment in any organization or. Dfrectorte 

or institute., there exists certain post or posts which norniailv 

nomenclature as V}A or Stockman or Aniniat Husbandry or \'eterinarv 

Coirpourier or Vaccinator or I )recser or Field Assit'rt (t hate e ni-' 

m4y be called). Their miin work is to render minor veterinary service like 

vaccination, castraton, dressing of wounds treatment ot animal. So works 

of every iichpost (which is termed as para veterinarian post) either of the 

Directorate ifAssarn Rifles or BS.F or other organization are to be treated-

as same in view of Section 30 (b) of the Indian Veterinary Council Act, 

1.984 And n-'ore so the minimum quahui' atlo-r%  of sti.ch pest is  

maiTiculatlon with. diploma yr certificate or experience as'hdicated in the 
..AC 	i(L' 	 A.-.4 	 1 ,cdu i&uOfl jt; 1i4 uj. u 	 .tjot, ,O 1bO L1- wMuSc,tU iii 3dici, vO 

53284 of the E56  Central Pay Commission by taking these differcnt 

nomenuanu o re' is equall u' Ps 4 i)fl0- 000 '- so ln tber in L' nc" 

arise any cuestion of pay anomaly. The Central (ovt. also accepted and 

approved the recommendation and revised the pay scale of such post to 
r. 	. / t ,:.rrn! 	1_.. 	C! 	. 	 L. L.. 	1. 	I/'%fTT 	¶7 rs. ,uu-o,t:uu/ ov riieutu.g tuiu.et we 	 v- vCwruw,\' 

Staffs" (C) of the UCS (RI') Rules. 1997. But the Directorate of Assam Rules 

failed to implement the same without any cogent reason and 'denied the 

dsiit of the applicant to enjoy the said revised pay scale. 

5.2 	For that, the pay ommission also discussed about other posts of 

Technicians for which minimum educational qualification is only. 

ma bicuiatic,n with some exnerience and reconirnended to revise the pay 
D- ,: 	 / 	--d 	i. 	-4- 	.,•-, I-_--- 	,4 	A Sca OA A'. 	et1  t&Li ' 	O 	 C cj 	 jjO-,, 

the same is approved by the Central Government and included in the CCS 

(RP) Rules, 1997 and reflected in para F; or column No. " XXTT-OTHFR 
iri i £ .L -i AL '4A*..AC!, 

j 	I 

al 
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a) The present applicant also sitriIady situated with the petitioner 

of O.A;No. 65 of 2002. 

(b) yEA of Assarn Rilk is also a teciuuid t.ost and the .Wi1IiffWW 

quaiifcation is m iUuuiOli with diploma or certificate (victe 

A/8 and Section 30 (b of the Indian Council Act, 1984). Looking 

in ibis angle too, the pay scale 01 VFA/AR is sought to hav.e 

revised to K. 4,000-6,000/-. 

Tnat, on me recent aecisien of {'GR v1Ce Airnecure-A, 1) it 

is clearly stated and admitted that the pay sci1e of other 

--L- 	 Tt 	 1I ( 4JtJDJ gX Vt'J.LLL tLV 	V 	 itvv LU.LY A IftP 	L'V1& 

revisea to Rs. 400O-ô,000/-. So, it can be concluded that the 

DGAR had iready expressed their willingness to revise the 

said.rav scale of VEA ecivaliv with other counterparts. 

(ci) That. the VFA!AR and its counterparts (or equivalent posts) in, 

different organization or Directorate or institute iire same and 

equal either in the nature of works or on looking to the 

nunirnuni edi.cational qualification; So the principle of equal 

dY for euud w orI i Wplit4He in the prent 

enumerated in Article 39 (d) of the Constitution of India. 

	

5.3 	For that, the denial of the appropriate scale of Rs. 4,000-6,00Qt- to the 

applicant ef01 .0119% is not sustainable n the eye Of law in viei of 

khc fact that aprilcant is also similarly circumstances like Sri S. 

Manirnacfla Smgh flavmg similar recruflment qualifluition. 

	

5.4 	For that, applicant is also working in the &adie of Veterinry Field 

Assistant (Civilian) like- that. of S. Maniniacha Singh who is holding 

civilian post of Veterinary Fidd Assistant as such applicant cannot he 

discriminated In the matter . of allotment of revised pay scale which. has 

rf  i v 	r. 

61 
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afreadv been provided to Sri S. Marinucha Singli vidc Govt. order dated 

28.10.2003. 

11  For that, applicant is a matriculate with certiikate in vetethiary science as 

such liable to be placed initially in the scale of l<s. 9754540/- and also 

entitled to the benefit of scale of Rs. 4,000-6,000/- in terms. of the Govf. 

	

j 	i  uaL. oruer 	eu, 

.g 	 , 	..-,, ...- 	, 	,- 4 Di-. OO 1 flfl I 'JL 	'.iflLt?r 	 .L 	 e sc iC . 

in the cadre of Veterinary Field Assistant in that event also alYplicunt i 

eiti fled to higher revised pay of Rc 4000 ('000/ 'n terms o f aile  
recomn,endat ens of the 5 Central pay Commisjon as well as Revised 

Pay Rules, 1997. 

57 For thai, in view of ecion 30 of Indim Veterinary Council Act 1984 the 

uaLfi tiori of th appk ant IS sur1r to that or 5r S TvIanima h Smgh 
as such entitled to be placed in the hicher scale of 	4,00CL6000/. in 
tenn oforçierda ted.2$.iO,2O3 	. 

	

.. 	 L. 	 L 	L, 	£. 	 .-.. I tJ ULII& ILO IttU 	IL& JCT1 	jiit 	LI Y . U'_ \..IL Y . .LJI I It- i 

proposal/recornmonthion of DGAR contained In the letter dated 31.03. 

5.9 For that in terms of recommendation of DG,AR ieier dated 3L03.i998 

applicant is liable to he placed in the scale of Rs. 4,000-6,000/ atleastw.ef 

01.01.1996 and thereafter he is liable to be pieced in the scale of Rs. 5,000- 

3A)00 on account of 2'' financial upgradat-ion in terms o,f O.M dated 
09.0999. 

.5.10 For that applicant being iniiiarly sitna ted enpiovee cannot e 

discriminited in the matter of pay 	. 	. 

5.11 For that due to arbthary denial of pay scale applicant has suffered huge 
fipancial loss, each and eveny moith arid as a result the applicant shall 

? 	,g 
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suffer loss u pensionarf benefit as such cause of achon arises in each 

month in view o 1 denii of the ruie. 

For that the applicant submiU.ed repr iitation. payhig fur Ki8he revised 

SCdi of pay of Ks. 4AX)O-6,00011 - w.e.f. 01.01.1996 bat to no result 

6. 	Details of zmedies exhausted. 

Thiit the applicant declares that he has exhausted i.11 the remedies 

avail ble to alid there is no other alternative reniedv than to file this 

application. 

r1atten not preoiifi1d or pennw L1!1i 

The applicant further declares that he had not previotislv filed. an 

io ti n writ phtn or suit bfoit. nv our r 	thti duth ntv 

I 	.- ,-. 	 £ 

*JT any 0LI1 LICIlLIL 01 	IIWUI1aI 1tcuurn. 	it± ifl4L&,L Oi 

por 	such apphctticP %Mrlt petitLoP or svt i 

before any of them. 

i.j.u.Ci ..tte 	 u1Ki. Ii. L LLLL Lifl. 	 L'LJ ' . U.L lL'FL1t.il L LU1iJ.LLP.LV  

rav5 that Your Lrdstdps be pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show cause as to 

iiC I.,.\ .....-Lt C.. 	... 	._... 	.-tU 	t... 
LLL J.It1 	 Jt.t.-J.LL iir lii LIUS 1L JLiL1Jfl 	 XK & LL 	UL&C uflL iJIL 

perus of me recor± and a.tter he3nng tti paites n he a1iM 	c.a uses 

that may he 	he pleased to grant the following relief(s): 

5.1 That the Hon' hie Tribunal further be pleased to cUred the respondents to 

grant the revised scale of Its. 4 f000-ô000/- to the apphcant w.eJ 01.01.19% 

in terms cii Central Revised Pay Rules, 1997 with all consequential 

benefits. 



'I 

&2 That the Hon'bk Tribunal be pleased, to direct the resp,ondents to 8T2nt 
the scile of pay io Ps 5 000-8,000/- tothe apliam as Ind, A CP w e I 
01-032002, by passing approprkiie order modliying the order of ACJ? 
already passed in favour of the applicant. 

&3 	Costs of application. 

1 Any other relief (s) to which the applicant is entitled asthe Honble 
"•un u v u 1• r t wCeu. u. .  and OO pet'. 

Interim order prayed f(, 

£, 	LL, C11 .. s...ntCi .. Y Lt LLIL a 	. LLLL LWIL 1fl.. i 	.. £LLU U, 	i-i V WI LL ,t!J.LLO YV .LiU. 

Interim relief: 

!U 	That the HEin'bie Tribunal he pleased direct the respondents that the 
pcndcm cf this application sKJi not bc a bii for thL r:scrdciL fr 
considering the case of the applicant for providing relief as preyed for. 
......................... 

e etc 45e tee 54e 44e eec tee fee Ce, tee tee tee éet !?e ft 

Ii. PartiCUhUS of the LPO 
0 	LP.ONo. 	 : 
ii) 	Dateofjsg'i.j.e  III) 	issued from:  
h) 	Payable at 	 , qpO 

12. 	LISt of cnc1osur's 
As given in the index. 	 - 



1 
L 	 - 

L ShrI Ra ml Kanta Tai, Sb- Late Kanake&,var Lu,, aged about60 yeirs, 
Veteriiimry FIeld Assistnt (retired);  office of N. 3 Mint Gioup Assarn nn t no A fl ,o1a L, 	 . 	 iL y Ver&v th.- L LLt LLI 

Paragraph I tb4 and 6 to 12 are true to my knowledge and those made in 
Prgrpp are truem my i-gJ jirc e nd 1 ji4vp not 	uiv 

ic_I.. 

4t And I sign thi verification on this the L dy of Mardi 2006. 

:1 

1 

-I 

I 

. 	 .. H. -. 



6FFICC OF THE TE OK GOVT A IDED H ECHUL 

1. hik le to Co•rti?y that Shri Rojani Kanta Tal Son or ¶3hri Ko'nokuswnr  
r3 ribitant o? Siram Miri Coan pasad th H ' L C Exaciriat ion in f* 
ai 1971 as a privato aandidate and was p1cdin ITT Diviaion under 
Thok No776 -. 

on, the Tht Maro4 of 1971 was 20 Years 7 r1onth 	.Day 

To 

 

the bEat of my know1dgo and.ba1ir he aan çoud 
qharactr. 

t 	 S/ti 

U1gib1 
Haad 1aat9r, 

Teok Hih School 

,. 
/ 

go ttx 



IA 

/ AEJ MAL 	ui'  
, 	 . 

&21 001. Cp 13TEBINABY sciic 4 AIi MAL U 83ADPBX 

G1iUNGOIB, SILaLAB... OAR IIIIN BL1METAK A}IIMAL HUSADRY & VBfl I 

(_i97l+.7 ) 
•_ T 

crtifte. that Shri RAJAXI 1(A1TATAI having attended the 
C 	

t 

gg.&ppr.ved. osurso of gtu&Les in the Sch ]L"bfi-Ve,t.et'tflar7 ScieflcC.and 

Ia1Rusbandr7,?S8e successfullY tj1red. 3xainatier he4 

4jnjthe.ssflth if Jul 1975 ani as ;laced In the hird Divi.n. 

- 

B.trd. af  ExaEifler :-

Bi/.. xx 	xx (u.iraxu 

: 	 Sd/- xx xx 	ber 
Dte&, Gbung.r, Stichar 
The ___________ 	 bcL/— x Y. xx Mbr. 

SJJ- xx 	x.' Me ribe r. 

xx xx 12/7 	 xx xx ieber. 
Principa] 	. . 

Sohsl of Veterinary Science & Anikl Husbi4ry. 

IFIED TWE C(EX  
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. - . . S1IILLO,G - 	011 1/ 	• • ... 	. . . . . : 	 ' • 	. • 	. . I 	•, 	 , 	. 	 . 	 . 	

I 
1977 	. 	 fl(LW L 	'' 	-_. 	-- 	 .*- 	___I • 	-  

-To' 	• • : 	' 	 .. 	 . 

. ••••:•.'... 	 -- 	c_,.' . •. 	- 	 4;—:- 	
•[-• 	'; 	. 	. 	. 	, 	. ø s.. 	. •1 ' 	 ' 	 ii '?Q 	f,14'p , Coa, j 	' 

I . .v .-. •• ' 	.: f. 1 .)i •• 	.,. 
, r* 	4 . 	_, 	. , 	. .. 1. • •- 	•lr 	• 	• 	1 	.. (re'A7' , / 	t 

i;?:ccle.1 
PPO  

RIFLES 
 

•;)p 	your appljat1oadated 	1 
2 197C 	" t \ 	 - 

are hereby selected for appointment until 

	

' 9................... 	 Ø#if 	in the scale 

irig rules fromtime'to time • he appojn.ent is purely temporary and 
4. 	 with one moth notj0 from either side 5ubjectto'the f011QWiflg cond.o 	:- 

?J 
lri() 

You will roauce mudical fitness certificate Wi f 	from a Civil U.'geon 	or U10 at your own elpe rise the aPpvintment 

will % 	
pibrnjt ir origina3 educdLjor.1 ncI 

In •upr)ort of your ace and 
etc. 

will submit a charactex certlfjCdte from 
officer or1t Class Magistrate before 

f 	....i9ining the dtty. 
.... 	

- 	 . 

You will ;lo produce documentary proof in of yQur age being 25 years at the time ioining, f4ve years .-'relaxatiorl In the case of 
I..  

&; 	
will be adisjbje for your joinjru' duty. 

I'H " I•', 'L 

liable to s?rve any where in Jssam 
'1eghalaya, Nagaland, Maip1',Trjpura tlunachaj 

Pradesh, ikkj or wher ver .ssdm Rifles tJ'iits 

	

T 	exj.sts._ 	- 

YOUuPpointmeqt is subj.t to sacisfacj-y polioo .......verification report Or antecednts, ;4 	
-' 	• 

•. 
 

you will report for dut? to 
it 	at 

viWaa.n.— 	 fcr 	 GEIERL OF' iSSJ LLES --- 	
• 	'F' 	 : 	

•• 	 I- Copto - 

 //47 

 
•' L', 	 9 ov  4I 	 41' 
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ANNEXUMA!3 
A 36 	COMPILATION OF FIFTH CENTRAL PAY COMMJSSIOI4 RPÔRT 

1' 	1 

I lIE FIRS I SClILDUL1 
(Sec Rules 3 & 4) 

PAI'1' - A 

Revised scalesfor posts carryi,g present scciles in Group 'A, 'B, 'C' & 
except posts for 1iich dffercnt revised scales (ire nol?/ietl scp(Arately. 
SL' POST! 	PRESENTSCALE 	 REVISEDSCALE NO. 	GRADE 	(Rs.) 	 (I(s.) 

	

2, 	 3. 	 4. 
S-1 	750-12-870.14.940 	 2550-55-266060.3200 S2 	775.12-871-14-1025 	 2610.60.315065.30 S-3 	800-15-1010.20.1150 	 2650-65-33070.4X) S-4 	825-15-90-20-12()0 	 2750.70.3800.75400 S.5 	950-20.1150-251400 - 	 3050 53950-8o-4590 

950-20-1150..15QO . 
:il5o. 25 - 15 00 

S6 	'975-25.1 150-30.1540 , 	 3200.85:4900 
975.25.1150-30.1660 

S-7 	1200-30.14.40-30.1800 	 4000-100-60(x) 
1200.30.1560.40.20.40 
1320-30-1 560-40-20.10 

S-8 	1350-30.1440-40.1800.50.2200 	4500.125.7000 
1400-40-1800.50.230) 

S-9 	1400-40-1600.50.2300.60.2600 	5000-150.8000 
1600.50-2300-60-2660 

S-1 0 	16.40-60-2600-75.2900 	 5500-175-9000 
11, 	S-11 	2000-60-2120 	 6500.200.6900 

S12 	2000:60.23j 	 (x) 	6500.200-10500 
2000-60-2300.75.3200.3500 

S-13 	2375.75.3200.100-3500 	 7450-225-11500 
2375-75-3200-100-3500-125.3750 

S-14 	2500-4000 (proposed new 	 7500-250-12000 
pre-revis.ed s.caie) 

S-15 	2200-75-2800-100..40(x) 	 8000-275-13500 
2300-100-2800 

S-16 	2630/- FiXED 	 9000/- FIXED 
-- 	S-17 	2630-75-2780 	 9000-275-9550 

S-1.8 	3150-100-3350 	 10325.325.10975 
S-19 	3000-125-3625 	 10000-325-15200 

3000-100-3500.125-4500 
3000-100-3500-125.5000 

S-20 	3200-100-3700-125-4700 	 10650-325.15850 
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27 	if the 	nimo of any 	person 	cnrollLd 	on 	i St ito 
register is removed 	therLirom 	in 	pursutnLe of 	my 	pocr 	onfcti'od 
u ndLr 	this 	Act 	the 	Council 	'h dl 	ircct 	thiS 	rsn1o\ ii 	of 	tlk 	U tint) IhthQ VLtL- 
of 	such 	person 	from 	the 	Indian 	veterinary 	practitioners 	rcisôr.. H.YPrae- 

- .. tIliJflCrS ....... . ... 
. 	. 	.. 	. 	 .. -. register. 

28. 	Evcry 	person 	registered 	Ili tltc Indian 	Veterinary 	practitioners Person 
j'cistcr 	shall 	notfy 	any 	transfer 	ftho 	place 	of 	Jts 	residenco 	or cnrolled on 

(I 'practice to the 	°Counci 	and 	tho 	State Veterinary 	Cou neil withiu 	iiiieLy Itib 	v 

day&- of 	such 	transfer, 	failing 	which 	his 	right 	to 	participate 	in 	the ()I 

• 	election -of 	mmbcr.s: of.ih-Cud 	c'r 	a 	Oliate 	Veterinary 	Council riier 	to 
:d -.-shall 	be liable: to 	be 	forfeited 	by 	. rder 	of the 	Central 	Government nooy changt 

-'itbcr 	permanently or for 	such 	pc 	d as 	may 	he 	speeilicd 	thcrci'i. lesidence 
practice. 

CHAPl'ER [V 

PRIVILEGES OF !&EGN1'EREI) VfEtUNARY 
PRACTI1IONERS 

SubjeCt to the conditions and restrictions laid down in this 
Act, every person whose name is for the time being borne on the 
indian Veterinary practitioners register shall he cntitkd aecoj'ding to 
his qualiücatiops 'to practise as a veterinary practitioner and to 
recover, in duo course of law in respect of such practice any exponses, 

• charcs in' respect of modicanlents and oilier appliances or any fcc 
to which be may., be, entitled. 

No, person, other than a registerca vcterinary practitioner, 
shall- 

(a) hold. office as veterinary physician or surgeon or any 
other like office U vhi.g. fl,w.cilld) iii Oovcriiuiient or in aiiy 
institution, maintained by a local or . other authority 

t-(b) 	ac1i 	JflIQ 	C 1 i!I 

Provided that the Si te G ovcrilinen I may, by order, per mit 
a person holding t diploma or certilicat 	vejlrjp,y auperisor, 

• 	stockman or stock assistant (by. whatever none Called)ssud\ 
by the DireCtorate 	,- of 	nirnal Husbandry (by whatever nawel 
called) of any State or any veterinar _ jisik,c,jn iii India, to 
render nder the superiiou an 	directi on cf a rcgistercd 

. :; ve t eri vary prac i iotte , , i in rVTCrirrU)cr - 

rendering 
of prcliu3inary veicrinar 	aid, l ike 	stratioj,, and 

...,dfcSsiOQ1wounds, and such othcrypes of . p(1Fnriiary nid 
or the treain1!i suchCirlmcnts'Ths the StarcGo\crnmcitt 
may, by notification in the Official Gazette, specify in the hehalf It  

- 	(h) be entitled to si n or autlicoticale a veterinary health 
certibcuic or any oilier t.criiiicdto rciiIirc&I  by any law LI) b 
siincd or authcntic.ii,cJ by :i duly qualilied veterinary practitioner; 

(d) be entitled to give evidence at U Fly iiiqiicst or in any - - - 	- 	
court- of - law as an c.\pert under 	section 45 of the liitljia 

of 1872 	- '. Evidcnco act, 1672, on any matler reutiiig to veterinary inediciuc. 

-- 	/ 

i'vilegeq 
of persoa 
who arc 
enrolled o 
Indian 
vet ci mary 
practitioucra 
rcgi3ier.. 

Right of 
peronS who 
arc enrolled 

the lfld,ULXIkt 
veleri in ry 

rcttiouc.rLc 
jegistor.. 



Al I IMI LI 

3050-75-3950-80- 104.25 
4590 
4 000- 100- 6 000 

4500-123-7000 ' 104.28 
5000450-8000 
5500- 175-9(Xx) 
4000-100-6000 104.29 

4000- I(X)-60(X) 	101.30 
4500-125-7000 	104.30 

a. 	. 
/ 

'A 74 	COPIIA flON OM1II II ( 1N RAL l'ACMMlRN IlI)R 	
k 4 E)(Uff A/ 

(I) 	(2) (7) (1), () 
7, O1Ciccr/Ftezt 4(X)-40- I }(x) 	1.11•(2 J(X) 55(X) 	175.0(XX) 1011,10 

I&ILI 
Au. Conscrva.ior of 2200-(0-23(X)-[U.73.32(XJ 650()-2(X)-105(x) 10410' 
Forc.su ICO-35(X) 7500-250 120(X) 
Firt Staff t 

Fue rnin 750-12-871i...rui4o.in 2610_60_1 1 (I\_l.( igu 	ii 

3540  

6500-200-1050) 14.20 
7500-250-12000 
4000-100-6000 104.21 
4500-123-7000 4 
5000-150-000 
4000-100-6000 104.22 

651X12(X)- 	05X 10.12.1 
7500-250-120(X) 

SI 

4500-125-70(X) ) 
104.24 

c(5'y 	1<(N 	 J(V -I., 

Andanman and Nicobar Isluncis 
Diredorate of F1hcrlc 
FLshcncs Dcvcioprrnt 2000-60-2300-E13-75-32(X) 
ornCaA.SstL Dir. 
Survcyora 	 1200-30.156E0-40-2040 

14. Plant Operator-cum- 950-20-1150-1113-25-1400 
Mechanic 
Public Workn Dcpai-tni&nt 

15, AstL Town Planner .2X).60.23W.1:(3.75.32(X) 
100-3500 

 Amsisia.nt Shed M.a.mtcr 1200-30-1560-jj[3-40-2040 
 Shc.d Mastcr 1400-40-1800-[U-50-23(Xj 
 Ovcrs 950-20-1150-EB-25-14(X) 

Health Deparimeot 
19, Pharmacisu 1200-30-1560-EB-40-2040 

20. Lincrnan-cwiMcicr 950-20-1 1S0-E13-25-1500 
Rc.ader 

/Fores I Department cy7 -  
VctcrusaryCompotthder 8(X)-15-1010-1:13-20-1 150 

2.2. Senior Veterinary 950-20-1150- EU-25- 14(X) 
Compounder 

Dadra and Nagar Havell 
Health Departmeot 

 . Bio-Chcmist 	. 1640-60-26C0-E13-75-2900 
Public Works Depattment 

 Draughurna.n CITadG. 1400-40-1800-EI3-50-230() 
 Draughtsm.m.n Grade ii 121)0-30-1560-El3-40-2040 
 Draughurrsan Grade UI 950-20-1150-EB-25-150) 

Laishadweep 
Directorate of Health 

 Ayurc.dicPhysician. 206023XJ-EB-753200- 
100-3500 

H 

6500-200-10500 104.32 

5000-150-8000 	104.33 
4500-12.5-70(X) 	104.33 
4000-100-6000 	104.33 

8000-275-135(X) 	104,36 
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ANNEX 
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	SALIENT FEATURES AFFECTING p  
ASAM RIFLES FERSONNEL 

I 	
•,. 	:: 

1 	(jvt has rioti fied p 	- 1s 	nsi 	'ii si'i 	t )c 	it 	CQjral 
Para Mit I tary F,rt: 	(CPMF) and th 	arn 	11 -A.ve  ' ; t'eyhn. cicted-  

- 	tr, 	) 1 	rmr e rd h 	hi 	DI , f r rn ) nip I 	i ns 	Hris i 	1. j ii noI.cod 
that 	•1?ubt 	.i,I; iii 	:.II; 	n 	'isPisJU!5 	 cii 	:ippt tcahi.ity 

ostitirnn 	 A 	r'') 1H 	•:I.:.Is 	'ziI:I I 	unawr 	about. 
their '.nt; i ti*.uis&it of rnn thly p.:ly ar'.l 411.n-i........... • .  

S 	 - - — 	— -- - --.-- -. - - 
2. 	In 	th i 	in to bull I in 	(3 r I: iii i; 	'•; rt p y .  hnd 	al lcu 	havo 

f 	41urthui' 	botir i ci a rt fiøci . 	Stpr t.klr1 ;n, i'ilv 	liI.ln 9 rI.- aLnO ' pay 
sit 	triv .  MIAA a1obepii c: n v o v rid 	 1—k 

c41c 	 . 	 . 	 • 	. 	.. 	.• 	• 	 :. 	.: 
I 	•, 

1'h 	
pa 	'r I 	a I tes' f , evimijon 	Vndov 	(nt;.r.al 1.  civ Ii .Srvlc 

•:v1•sid P y) Ri1 s 	1997 t'if 	.1' 	9&,I1 ,01 risi ritlon.ii tHat :°fl 

r ti; irs repnC I: nt (PI1F perr-1vIliI'i1 w1 W I);I E7 	t • ç)Iven b 42 io,4- 

................. ..........--•-•-•-• 	 .•.-....---•-•-•-- 
t's- 	 çpi ir't1 ' 	. 	

gqi5 

I 	 1 .1 sn t9'd 
 

- 	. 	 • 

	

7 	7
(1 	I 	

I 	 • 	. 	I3') 

Irk 	 /'s1)- 'Q. 	 °j•--44U() . F 	PLIk nI • L:k 'm'iod wih 

F4. 1')/' 	LU opccia1 p-Y. 	Rfr and 	Ctci R.,30/ 	pm 
fl1 ipLa1 'pry with th 

iscid 0 of RIo tI11 
f)Samc)ted to 

.-s-• 	;s--o- 'I _Y•?(j 	 tik 	t-Jk 	mrs i's; d 	w 1, t h' 	H a.v 
s.d l;h • hc PLY Ucalo 'of Hu.v 

:4rit.Idir't4 	app1; pay. 

1 1 )O1:'.3'490') tii th 'pp t 

pII.,fllUI.4id t:o. 	hi9h'ir 'rk 

,4 5 000' 

	

-------- 	__) 	.. 	. 	• 	-. 	. 	• 	• - 	-4. 
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rtro' t Ordr 	hou td b 	r. 1 to. 	Pi'riOiôUt 	tnisCie a - 

TT1 	crculatod to all a and when diped ctf by thu Ministry. 

copy of thi 	hand out util I b 0. di'a1:iU-t,'i ist prornissnt piacess and 

a) 	pusss 	e:p1istni.i of thi' c:cjs'r,'ct 	soss lIly cdr in thi. 	chLin. 	Hi.ndi 

va rson o t 	tti 	1&r' 	ia hi(ii) 	f 'id 	epi Is..0  I). 

(HE R lila I; I 

AD (Al 
for. rG ALap1 RifI4i 
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do to 	1Ot) 	 !i'L. kA 

11.14015/5th crc/90/A-I.I/ 

( 	'1•' I! i in)U L  
3I I 

Ikthani.ch38h. laya /3sc1Iu RILi_L 
DiLectOrate Cei..ral Afl irn RI I.o1 
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Hrch 90 

Govt at India 
M1nIJt.ry of Home Afiir3 
(PF. I 
New Deihi-Ol 

I N ?LEIjIT'1iC)NOF U PGRADEO Uj'Y 3CALE FROM 01 1 -96 
T'RiO 

Si. r, 

1, 	1 am dirct.eJ to inv.Lt€i Ministry's att( .1O1A to toi 
approVed 1Uy c1e 1ari nq at. scrial No XXIV () In Part 
B oj F'Irit 	:heiule of UC3 (uP) Rule 1992,   wher.in th 

LV.L3( 	scale c 	certain Coul'lDfl cattgOly of Vet.or.i ruLy 

havu 	?.pj)ro\'ud by t.hu Govt au ueMLr 

Name Of Post 	Prrc"Vi3CCI Scale - 

3 tockman/ 	. 950_20_1150-25 
compouuder/ 	1500/- 
Stock kt.t / RS Q  4O001006000/P 

rnal 	 .2 
!iusbcinUrY k33tL/ 	1200_30_150 
Dre3Se 	 40-2040/-  pfn 

2 	It. i subcnitted that tro are 31 3arcL.-C'rl po5L o 

VeterinarY Field AsC3itant5 in this Forc3 who 	
vc been 

allowed standard revised Scale with affect from 01-1-96 

replacifltJ th pre-f2Vi.'3'i 3cai( au per Part A' o First 
under 

ScO(IUlC of CC ( RP) Rule 1997 as 	 - 

tarno of Poet pre-revisod Q ualifica tion RoVISOd 

or recrU - 
rnofl 	U e 

'iatriC or Q320O-0 

equivalent. 4000/- 	1L 1  

with 	Diplc4fla 
in Veterinary 

C OL iu 	I050-75 

equ1vctldflt. 3950--00- 

with certiti 4590 / -- pn 

 in 
Ve ten nary 
:3c;.LoJC0. 

0• ' 

v.erinary (a) 975-25- 
Field 	 1150-EL30 
?sitaflt 	--1340/-pm 

(VFI) 

(b) 950-20-
i150-E3-25 
1 500/ -.pn 

;' 
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T1e No. : 7115095 

I.140%5/C—Duty/VFA/Mcd—' 

Lint 

LIst '1]' 

List 

List 'E' 

HARTER OF DUTIES OF 
AS5ISTANT 	A5SAMRIFL 

ruido llnoa on charter of dutica of Voterincry Fiuld 
A9Si9teflt Asm fliflc8 is fwd hurnwith 7v pr fpp :tt fn' your jrrc ,  
necessery oction p1etao. 

Plcpjse nck. 

(ç / 

( A 5—Rthco,.) 
Col 
Doputy F,irector (Ndic]) 

A End 	: 01 (One) sheet. 	for DjroctorGcflCrPl 	r'm IIif1r3 

•1. 
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Uc-f 'Lu 4)G 
DU 	/jj 

'. .2&. 

CHARTEr1 or hUT IL 	[iF 	 F 
ASS 	

LLIJ 
SlANT 	AJAM R 11 LLS 4  

Chr±Lr 'f rut-icr of V trrnry F l',itrj rrc under 	 ; 

	• H. 
(a) 	fl;qu1rr inodic, ril •inspectiln tn h. cl - nductt , d, ensure fitr 	f .nirno1s, by th 	Vd:tcrjrI,ry Ii.•)r' I,szitpnt 	prppr rocn'cI i'f 	•rpt.ct3 nun maintpinu1 	 S 

'.ulr.r mudjcl 	xrinj.nnt:jr,.ni .,  tr; 	(HI(!jlI VC 	. ,jmri.]..7, h:1d 	nt [I,, t t,.j  j i Oil 	. 

(ci 	fli.qti].-r m'r'jc,J cxijri.Ijsiii c,r 	nxniJ,r. 	'viUrh1 in Dr.iry fr rm, Ftj.1 try fr.rn i 	it 	l.Iji)Iry r'rm stc in I h. B . t t r 1 i 

I 	V. L i in ry Iii iii p 	; 1 t;n I  
P.n imr 1 trn.n3pnrt whun thry cnrry li.r' from 'ni 1i n(!I 
nrtthrr. 

( 	I 	Lx iin in t ion •f M[1H (1;Itr In I Il"i I) 	'ri 1 	Iii r:;i  
of drc.cc:d moot jsuer 1  to thu trtupn . 

(1) 	Vut rnery Field Asbt-nt 	nr UL9 thrt ( I' I 
supplied by cc:ntrector iro frosS,•..of.qoncI rverc'cj: s Zi 
cruJ weight of 12 	ciqs ia no 	 tri 	:o. 
mr1 i vir1u1 eqq wei qhinq 1v's I hr'n'lO 	n't h.' 
nccoptet. 	 . 

Vitrinory ritIti Prtnnt 	llnLjrIn 	lt P-1Jt 
ii v& 	i. n hcc. it hy ri:•i'. 	wi.L .1 flOtJij 	 1 

cl-/ 
0 

0 
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NN'EXU4/9 

Appendix 11 

Classification of Technical-posts into Various Groups 

GROUP l---rII:LD/FAR M Ti IINICIANS - - 

I. Farm Superintendcnt •lu. 	Sciiiur CitLtl 	Siitsu( 	 ,Il 
Superintendent (Dairy) 31- Anina1 house Kccpc 
Dairy Farm Superintcndcit 37. Iforticullmal Suprvkor 
Fanu Manager 33. Foretcr 
Dairy Managcr 3! Senior Stockman  & Dairy Cattle Mar.:tgcr 	. SocIn# 	

-• 	:i 7 	Assistant Farm Sup 	inicu ciii . 
S. AssiUant Supenntedcnt 

J us*iii 	Ia i% 	U 	,,L ' 	I III 	I I 	C 	1141 	ii • 
it) 	J L'lIOt 	G.t(J'fl 	SUj'rL iniiJ 	iii it) I 	i'IiiiIp 	ivtnic 

11 	Junior Manaj,cr 4i - S..ai 	1_s.. . 	..I 

12 	.1 uninr 	upi 'i'ii 	itL iii 12 ' -ctnv" I /i 
13. A5stI. Farm 	Mangeiiint •Ulher 43. j 	mcr 	I 	CliIIi 4 'II4 	 via:;: I' 

• 	14. Assistant Mtr' 44. Rice Production Training 	Asstt. 
15. F'ield Officer 	. 	. 45. Agricultural Assistant 	. 	. 	. 
16. Field Supervisor 	. / 46. Botanical Assistant 
17. Assistant Field Assiiant 1 47. [ktcnsion Assistant 

/l$. Field Assistant! 	. 48. . Entomological Assistant 
19; Junior Field AsSistant 49. Horticuttu.ral Assistant 
20, Junior Field Assistant-cum- 50. Livestock Assistant 

Curcr SI. 
. 

Mctcoroiogicai Assistant 
21. Curer 52. Physiological Assistant 
22. Fiddman 	- 53. Plant l'rotcction Assistant 
23. Senior Farm Assistant 54. Seed Exchange Assistant 
24. Senior Assistant (Farm) 55. Asstt. (Seed Production) 
25. Farm Assistant 56. Scnior SoiL Assistant 

.26. Junior Assistant (Farm) 57. StockAssi.ctant . 	.. 

- 	27. Herbarium Kccper 58. Scnior LiIOCK /tsSIStaflt 
28. Flcrbariui.0 Assistant 59. FicId Plantacioii & Stoic Astt 
29. 	Iurscry Assistant 60. Junion Survey Assisranr 

.,, 	..1 
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- 	 ANNEXUPEI 

• 	 CENTRAL 	DMTNISrRAI11VE TRFWNl\L, C(IWAiI71'I R.lNCH 

• 	 Original Application No. 65 of 2002. 

DZtC of Order : lhi; the 1.1 th flay Of Deccinher,2()2. 

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chirnhn. 

The Hon'ble Mr K.K.Sharrna,.'\dministrative Mentl)er. 

Shri Sordisarn Manimacha Singh, 

	

• 	Veterinary Field Assistant of 
• 	ssam Rifles now posted at 

A.R.Thou8a1, a resident of Chingamakha Mais.nam 
- 	Leikai, Impha1 West District, Manipur 	\ppliCflt 

By Advocat Si 3.1.Zb..jh. 

- Versus - 

1 Union of India 	 / 
through the Secretary to the 

ç. 	Government of India 

	

' 	Ministry of Home Affairs,  
Delhi 

V,ttt 	 he Ministry of Finance, 

•\-Y \ 	. 	through its Secretary., 	.: 

- 	 of India, New Delhi. 

.3. The Director General, 
• 	'. 	Directorate of Assam Rifles, 	. 

Shiiloncj-793001. 

The Deputy I.npector General, 	. 	. 
MP Rancje, Assam Rifles, 	 • 
Iitphal . 

The Commandant, 
7th Assam Rifles, 

	

• 	Thouhal. 	 . • .RespOndCfltS 

• By SrAK.ChoudhurY, Addi.....C,.S.C. 

• 	
. 

 

01 0 E F 

CIIOWDIUFY J. (v.C) 

The issue 	ates to .upgraclat ion of pay scale of 

veterinary 	ield ;s:;istal; scrviny in Assarn Rifles 	to 

	

F 	n  

s.40OO - GOUO/ -  in 	H ty '.iith those othcr counter partu• 



 40,_ 
-Th 

H 

--2. 	
Mr A.M.Sjflyh, learnc'i counsel appearinq for the 

`pp11cant 	stated 	that 	the 	1ipJ. icanl: 	was 	ngi Latin9 	the 

mat,er in different forums and failing to get any rc•niiedy he 

moved the Imphal ifh of Gauhati High Court in ri t 

Petition(Civil) No. 798 of 1)99. Finally by order ,  dated 

44 

31.12.2002 the Writ Petition was disposed of directing the 

applicant to move the appropl- jate forum to seek his remedy. 

Hedce this application before 'l:he Trjhunal for redressal of 

his grievances. Mr Singh also ointo'd out to the 'reply 

submitted by the respondents in which it was indicated that 

the authority took a decision 71CIvisiny the Ansain RI. fios to 

process the proposal of cadre restructuring; ot. the post of 

Veterinary Field Assistants i the manners irdiöá€ed by the 

Ministry of Home Affairs in its communication dated 

17.12.99. The relevant text of the said communication -is 

roduced below 

ff
C4 

1j 

(1) DD(Pers) BSF. has intimated that a 
proposal for cadre restructuring of 

Veterinary staff is being processed by ,  
them. ITI3P is also processing the 

proposal 'on the same lines. Assain 

Rifles was advised by Dir.(Pcrs), MW\, 

to process the proposal for cadre 
restructuing of the post of VF). 

I. ) 	tu 	ii 	.1. i Li Li 	iii L C 	ii t L y  
educat iona 1 	quail f ira t ion 	and 	pay 
scales as recommended by the i'ifth Pay 
Commission, Assam Rifles was advi,ed to 
process the proposal i,n consul ta tion 
with the BSP and 1T13P, 	so that a 
:iimilnr joposul on uniform linen 	is 
i (011111 I i Lod 

(iii) As the posts of Veterinary stff 
in 11SF and ITBP are cornbatised while in 
Assam Rifle,s VF/\s are civilians, 	to 
maintain the uniformity in the rank 
structure, Assam Rifles mi- e'advised to 
pro one 	the 	combs Li set) on 	of 	these 

is we I I 



/ 	 -- 

- 

3 	
(iv) 	hi ice 	the 	matter 	I 	a ready -: 	
Subjuciic, any (ICCjsjo 	icr upyrad a Lion 
Of p y S C a 1 c 	n 	t iii H i I Ic 	r n h 
taken 	ft er i ii a I i. s a I: i On 	of 	tie Coij r t 

	

-. 	 case. 

Mr 	.M 	 n'CJ 	 f o r the- appflcant: has also 

drawn 	our 	attentioti 	to 	ic 	corninnun i.cat-  ion 	saint 	by 	the 

_ 	Ministry of Home Affairs dated 31.3.1998 indicating its mind • 	 S_• 

implementation of upgradatjon of the pay scale of 

f 	
fr inarY 	1d Assistants in th 	m:: The said

COMIilunicati 

1thority for revising the pay scale. 

3. 	We have heard Mr .M.Singh, learned counsel for the 

applicant and also Mr A K Choudhury, learnd Acicil C G S C 
r) 

for the respondents at length. Considéjc1'he fcts and 
3 	

circumstances we are of the opinion that the matter requires 

no further adjudication from our end. The Government -has 
S -- 	

taken a decision in principle and In view of the pendoncy of 

the Court proceeding the authority did not take any step for 

ft implementation of the matter. In view of the clear statement 

madu by the respond 	WL cii aj.Jo;i of Liii u appI i.cut 1n, wi Lii 

P 	 a direction on the respondeptni to iniplernert the undertaking 

-- 

 

as expeditiously as possible, preferably within C Period of 

three months from the date of receipt of this order. 

The applicationi thins stands disoed of 	Thcre shall, 

"owev y be no order as to costs. 

CIT 

• 	 : 	--. 	 •• 'C 	
sd/ v j CL Cha lIlIAN II' 	

/ MCViULH (e) H • 

c. 
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NEXU 	'(-11M- 
Mahanideslialaya Assam Rifles 
Directorate General Assain Rifles 
Shillong - 799 001 

Tele No. 705075 

AJPers-Pay & AlIce! 2001 	 24 Apr 2001 

List: A 
B 
C 

H 

PROGRESS ON PAY ANOMALfES CASES 

Ref pt 26 (q) of rnin of AR Cdr Conf Mar 2001 fwd vide this Dte letter No. 
11011!11/2001.G(SP)/1214dt 11 Apr2001 

Progress on pay anomalies proposal are given in the succeeding paragraphs for iio. 

Rank and Pay Combatant Cik. To bring parity in ranks and pay with other CPOs, a 
case was taken up with MI-IA during 1997. After protracted correspondence and several 
mtgs held at MI-IA it has now been decided that entry grade of Stenos and combatant As 
would be ASI (WO in AR) and I-lav/Clk respectively in the scale of pay Rs. 4000-6000/- and 

Rs 3200-4900/- in all CPMIFs This entry grade will be applicable to the new entrants only 
and the existing stall in the Steno and ministerial cadi e will continue to wk in the same level 
where they are at present This Dte has further taken up a case with MHA that unless the 
existing cadre in redesignated one step up, the new policy cannot be implemented in AR. 
iviHAsdecision on the matter is still awaited. 

Rank and Pay of Tech Cadre. Pers of RM, Dtmn, Pharma and Compounder of AR 
with the same intake QR for rectiremusteration are given the rk of Hay whereas their 
counterparts in other CPOs are given ASI. The MI -IA had asked to submit proposal 
indicating cadre to cadre comparison with BSF where the rk of ASI is available in other tech 
cat also along with fih implication. The proposal along with fin implication has been 
submitted to MBA andthe case is lying with MOF for approyal. 

5 	Anomaly iii Pay of Tdn. There are nine cats of tdn of AR such as Cook, Carp, WM 
etc are being given less pay than their counterparts in other CPOs. Case was taken up that 
Mi-IA has decided the following pay scale for all CPOs. 

Rfn cook, washerman Barber, 	Rs. 2610-3540/- 

(:irpci1er, llR, lailor & Puliler. 

1fn WC & Sati 	 I. 2550-3200/- 

lie ha implication along with restructuring proposal is being fwd to MI-IA for 
'I 

approval . it has also been decided by the MI-IA that the provision for remustetatlon in Rfn 
(GD) from above cats vIl be made in RRs. 



Rvismii of Pay scales of Ilony Rk of NI) Snh. Aller declaration of ,  Sthe CPC 
report, Army has enhanced Rs. 100/- of' addl elcinciit of pension to NCOs granted bony rk 
of' Nb Sub on retirement h'oiii Rs, 30/- wel' 01-01 -96. On the snuilar hue a case hasP been 
taken up with M l'IA bar enhancement of' cx- Alt I-tony NCOs, The case is lying with MOP 
for consideration. 

7 	Imt)lelncntation of Upgraded Pay Scale from 01-01-96 for the Post of \'FAs. in. 
"5 CPC the post of VFA and equivalent grade in other org has been revised by a single scale 

of Rs. 4000-6000/- a case has been take..up with M UA . to accQrcj. .pproval.,..for 
implementation of revised scale to the post of VFA in AR. Caeis under prog. 

Anomaly in Pay Scale of Civ Minn. Dtmn in AR drawing scale of pay as per part A 
of l! Schedule of CCS (RP) Rules 1997. In 5th 

 CPC dtmus of other orgs has been gid Part B 
of' l Schedule of CCS (RP) Rules 1997 i.e., Rs. 5000-8000/- Case has been taken up with 
MI-TA for, applicability of".part B Seale to AR. dt3'nns wef 01-01-96 .. The case is under 
consideration with MOP. 	 . 

Admitting Revised Scale In TeachuiigStaff its DCF Pprt 13 of t Schedule of CCS 
(RP) Rules 1997. A proposal has been taken with MI-IA for admitting the, Part B 'Scale of 5th 

CPC to teachers of AR. Case is under consideration with MHA. 	 . :.• 

( Satendra Kumar) 
Col 
DD(A) 
For DG Assam 'Rifles 

Copy to 

List 'D' 

List F' 

v1ahik 
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5: 7 	1:0111 	: No 019 \L, 

• 	 1-I P Duida 
• 	 ( 15 As 	Rifles 

Ci0 99 APO 

F io. 	: 	Mahanideslialaya As.'a 	ftiilcs 
Directorate General Asaiu Rifie 

- (A Branch) 

Shullong-7930ll 

(iluough Proper Channel) 

Subject 	 ENi-lANC[\1iNl' 01 PAY SCAI,E OF \'l"\ 

Sir,. 

.'Vith due .,espect I have the honour to submit the iol.luvong Facts br :or1r Lind 
consideratidn and favourab1e prdcrs please 

/1 

Kiidlv refer, the. cnclosd a copy of,  niv application dated 27 Sep 2002 and \UUF repl\' 

there to vide DGA1lctter No LI. I 4t.l 1 5/5tltCl'C 9 .A-1I/42 dated 07 Nov 2002. 

It is ,Ranit that the Honh1e Court (CAT) has disposed off the case in favour p1' the 

Assam Rifles VFA?s I  request \oul honout to Issuc ncccss irs ntcL.is br the cnh tna. u iii of ,  ms 

pay at thearlisI$ftll-be obliged. . S  • -. 

Thanking You 

Dated: 	Apr 2003 

Co1n: tO 

1. 	Dli-ctor;iie Genci .iI Assani l.11c. 
Lecal Branch 
Shillong - 793011 

Fcadqu.iriers 
inspector General • ..• t',it Litle; (>) 
Co ') APLi 

3. 	11ciit 	': 	tel, 
taiupur tLiiie .\,iifl Pd 

CI0 99 • :"J(-) 

	

jaQihee 	P 

Vouis faithfully. 

(ii P l.)inda) 
VFA 

-S 

III 	I 	II 	id I ft 	 :,l 	Ii 



rro..- rn : No. VFA - 005 Rank : VFA 
Name: RX Tai 
No 3 Maint Group Asam Rti')es 
DGAR Equestri& Team 
C/o99APQ 

To 	Mahanldeshaiaya Assøm Rifles 
Ofrectorafe Genera(Asam Ri fl es  
(A anch) 
Shillonç - 11 

(Throuih proper channet) 

SUBJECT:APPUCAT1ONFORUP..GRADATJONOF PAYWLI tI .\rJ19'JG 

Fespected Sir, 

I have Inc honour to1a:e this opportunity to lzy before Ou tno fettowinQ few tines for your kinc. information and necessar1  aUion pteae. 

2. 	I have been appointee is Veierinary Fieid Asstnt in 1 	IRiICS on 1 May 1911 viU yuUi Directoiate kit No. MOt1/LMj2_75POIt.!3 

It i re-iteratct to rner icn that pny scaie of Vt - Pths bn 	vind in the s:at of h 	•bi}rc - IQQ G000/- pm wf 01 .in 1&G de yew-  Dii ectorafc- ktt N I 1 	fSCPCi9 A.0 	U Mar 198 (phetocony enIosed) but the same revisco pa • 	e 	tot yet been mven to n to  K K 0 PatIo, VFA, No. 1 Azscnl ftfle Do Lirt who i juror o :c. rd emc othc VFAs of Rfi 	have atrearly be 	cjiven revt;ecJ pa scoic of Fs  

4 	My Educfflonru Quaiiitcaflon as under 

(3) 	Passer) i-ISLC 	nriauon in 197 1 
(b 	Eiementarv Animal H suanory and 'etennarv •ece 	ae na1on !n 
1974- 197 

(c) 	lQ IGAR (Now 1 IGJ1R) Appointment ktier No. Meal M2- 15lP.r(:3 dated fy 1977 

( The Photostat copies 01 nove cerlitic atcs tue Cndot:d 	ewh 10 	 ni please). 

Therefoc I eomesty request your qood honou, to kindy Iooi ntr my 	t oympatheticaU and neceosary appiova may pease be nccorderl to druw revisei pa'cafc of rc 4000 - 100- 60001- pm wet 0i.•ian 1996 at the earliest. 

l would also-like tornention that I have apphch for voluntary relirement pension and my application h as atready been lot-warded to your Directorate by HO 7 Sector Assam Rite. 

An eariy action on the subject is hiahty sotictted 

' oui hnthfuhiy, 

Dated : - ' Oct 2005 (HK tal) 
v,: 

Erict : 04 Four) Shels, 	
No . MGAR 

C~T 
- 	 I 
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0 	46' 	ch 
SuWPRTMR1f'7' OF ARTJiACHA.L..PRAD&S'H' 

- 

DEPARTI1EBT OF ANIMAL ffUSBANDR1 AND VET 	AY: 

• 	. . 

Dated Itanagar the 13th.May'99. 

j1ro.AJJV/E98183 The Governor of Arwiachal Pradesh 

is pleased to accord appr1 oval to the 

re_designation of the posts ofParç-e.I,r°flS 	in 

the Depatment of Animal Husbandry and VCteriflarLl 

Arunachal Pradesh. and also 	;.tnd the bcncJt of pay 

scales as recommended by the 5th Central 	JCOmm - - 

ssion in part 'B 	Item XXI V_Veterinary st4f of the 
First schedule to the CCS(RP) Rules 1997,detailCd 

below :- 
- 

1'• 

si 0 Existing desip- Existtn.j 
no0 nation 	1) pay scav, natedas 0p,j;sca1es. 

0 	 0 ics 	V 

° 

- 	 ,.• 	 jS 	 I il 

1 . Supervisor Vety. 	 L 5000_1 50_ J1 
Field Assistant I 4000-100- 	/ 
and other allied 	60001- 	Vri 
posts. 	nariarL 1ç 

2.. Veterihary Fiãld Rs.3050-75- Stock- 	:,i4000-100- •• r 
As.istant 	L°50-80- man. 	•....65ãã/- 

5 0 - 	•I 	 -5, 	 . 

The benefit of the for4aid. pay 	•.• 

scales would be effective from 20th June'998,in 	
H 

accordance with FD's Memo NoFIN/E/11/77/97 dated 	0 

331999 	
•: 

The Governbr of Arunacta2,Prades12 is 

further pleased to order that the aforesd payseales 	
• 	

'•. 

will be drawn in cash with effect from 1i 1$ TI kpril)1999. 
The arrears of pay and allowanacS with dct from .. 	1 ji 
20.6.98 to 31.3.99 will be credited tntaIf4he respecti44 	

0 

GPF accovnt of the incwnbcts after  ma4g specific 
i j  

provision from within the sanctioned but grant for 
-. 	

•• 	 &s'L.. • 	 • 

19992000./ithdrawal of arrear pay so cepted to the 	.:. - • i 	:'ih 
0 	 0 • 	0 	___ 	II.i 	•i: • 

GPP' viii not be permissible for a periodof 3 years ' 

from the date of deposit or until final iithdrazoal 

whichever is earlier. 	I 
1 	 I 

Consequent upon the exçnsion of 
pay scales as indicated ajovc,thc fixation pf pay 

in the upgraded pay scales will be regulated as under 
 

Fri• 	0 	 • 	
• 	• 

Contd, . .2.... 	• 	• ••• 

	

•0 	• 	0 
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a) Pay ahall be ftxc'd a ./ic Santa stage at u41c1ay 	. 	'! 
\ , is drawn Acumbent,,in the lowcrscal4.t 	 , 

- 	1..hcr 	tssuc1i a staüt orLat tha next 1ighcr staçic 	) 
...T;•,: 	: 	• 	

tfthcre' L:!; no such 	tagi 	-,-  
- k If the pay ts fixed at the 3a;ic stagc,thc ne:t 

•: 	

:. 	.ncrcmoñt should be êrantcd from the datcon  
w12 ch$ would have bccn 5rarltcd th t1ic1ou1cr 	 I, 

L 	 a 1 .':re_-  
T..* 	c) tj' hovqiwr,thc pa,i 	f"edc't the:tnext ri higher  o 
. ¶ 	- 	sta9a,tac next ncr'rn'nt ,shotld be Vranted aj'tcr  

: ' 	
oo'tp1ct'Lon ofthc  normal 1tnremcntal llorLod ofl2  

f 	, 	 1ionths in tacuprated pay c1e. J....._? 	! 

-4- 	1 	_ 	I.  •• 	 L 	i, ,. 	 I 	 i IZ 
 

	

The o1 /ica1 conc med may at 	 ' 
:• 	•' 	

• h • s. opton .t,o bc c;crcsc 	?',t1n on 	,ionth •frorn . 	r 	- 	• 	-. 	.. 	. 	 . 
.. 	 - 	 tt1Ledoc of - uc o; tuic order., rcta,n'.,his old 

.... 	 .. 	. 	•• 	 t 	•1 

' 	 1 	 ca1e untilthe datc an l/)hl,Ch he earlzs (2S ne 	 I L_• 	-. 	. 	t)? 	' 	• 
tncrcrncnt or any .'Lbsiqucnt ncrcmcnt).in the 1oer 	.-': 	 • 

- r 	sca1e.'1Lc opon once excr8cd is fna1.  

7 	 . 	 Ti s t.ssues v)lthe approval 	I  

( 	 of Finance vtdeU0 Pio.582  dated 70'4..90 

	

ua/_ T Ba.gra 	— / 	 Secrta'yJAHY • 	 (rolein1ncnt O' rh-'. J 1 anaqar. 
ifcmo.no.A1!V/.sT-9O/t33 	DatedItanagor •theY3th IJay'99jj. 

C 	 Copy to— 	 / 
- 	 1j The Accouant Gcneral(A 

fr_l
Megha.Zaya, 	 I  

.1 	 4Sail_iong , 
2. The Secretary Co ..hc Govc1T,' Gout, of 

- 	 I 	AP,Itanaar. 	 - 	' 

-.- 	J. The .ccr'ary to the Hon l Chief Infl 
• - 	 Gout. of itP,. Jtanaar. 	I 

	

4. 	P 	to all iiinistcr,-/iiIinrtcr of tate 	qi' 	I I 
- - 	- 	Bpcalcc'r/Dcpuiy pca1ccr GoV 	of AP, 	 $ 	P 

P '.o Clrief f'creary, Ga,vt. of AP,Ia Jar.  
Davelopment - 	 ('om?,z2oncr,C/ldut of AP,Ita cr 1çi ar 	III 

	

7. AU Conintpstoners Gout. o/AP Itanagar. 4 	ii 

	

Ii. 	Jill ,'crcii is/Dcputy cctartes,Go,t. 

	

, . 	•: 	 of AP Itanc'.;ar. 
- 	9. Director q A.il. & Vciy. lut. of AP,iiir 

for informai.ioi2 and ncessary action as 
4 	 rention'd abo.e 110  i ieçucsted to cnsureI, 

4 	 ilic rerul.; cmeni of ft'nd on accot'n of bohL, 
%• 	 the a,'rcr pay from 20 6 93 to 31 j  9. ai 

the rnon'..l 11' rcvirement for drawal of pay 
and allo,;a.ncc.s in the L'pgra'ted pay rcalesr 	' 
in cash liLt c.jfect from 1 4 93 are rzadc 
available from uiithin the sanctioned bud,t 
grant of the c2cparzancnt both under plan i 
and- non.p.Lan 	------ 	 - -1 — ---- 	- c.-.- 

- '--- —.--,-.---. 	 contd 	3 
' I  

II 	
I 	 II 	I 
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sect,ors anthe arrears for t he afocsatd pertods 
 are credt.ed to the GPF accounts of the concerned 

offcais.JTeS frther rcqLe8tC to consult Deputy 
Secretary; (Bdgct)/SecrctarY(?111t) to ensure 

'avatlabULti of fund forthC purpose. 
Govt of .14P. Itanagar. 

r4.Thc D e uty.Se6retary(BUdget) (b0)t. of AP. Jtanacr. 
t2.Afl Heads bf) ; Dcpartrncflt,G0Vt. of AP. 
'p ,Afl 	 -toner./.i1cd it tonal Deputy Coi;;iss toner 

Govt. of AI1 
.4J.The Dtrcctoi*W Accounts,GOVt. of1.P. Jiaharla'un. 
1.LlL Dc put 	JThTV) Govt. of A .P. 

.A1 1 Dtst. i'd 	Vety. Offcers/i_Ub_DVL&10flCl T 

'and icty. Qtccs,GOvt. of ii.F. 
OfftCers/SuO reasury Offtcerc, Govt. 

Ij\jS4l, 	 •• 	J I 

. 	i 	 -. 	 ,S•c 

• 	 :. 	. 

- 	 T.Lonya 
Deputy cci etary(P&D) 

Goz,. of runaci2al Pradesh 
Itanagar. 

— - 
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Nit;.. Fewang Dij 
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Telc No 	PABX 27510/'5550  
F  

(Thvt 'rf India 
Grih •Mntralaya 
iv1initry of Home Affairs 
MahJfJideshalaya Assam iifles 
Dirtorate General 'ssám Rif1s 
hillona-ll 

, 14C15/25_85/vFA4_2(d) 	r. 92 

A;:. 

ft 	4 • 	 U Y 	. ,lri(; 

( 	i• 	 ! 

VF/\ 

1 . 	You re hereby select'cl for appcintnnt until further rdcr - 

	

\/ 	1 I ( 1(1 	n 	1 	N i 1 V 	itt 	I t 	' 	i 	1 	i Is. 9O-C_l iSO_n23-I1)u)/ p. n. pluS other allowances as adrniss 1- • 	his unoer the existing Ru 	from +' ime to tjn- 	The appointnent--±c- purely tern chary and may U? Lornrirnt ci with one month notice from 

2 	sh 	 shdll havo to prcuco 
toe following 0ertiti.1ates hetore jiting the pOst 

(a) edical uitness certlifjcate from Civi Surgeon or 
equivalent at the tine of joining. 

(h) }ldusot:jona 1 sod i I.i cortil icates as proof of age and 
Nualification 

(c) A characthr certifir te from a Class I officer or 
1 .SC Clas N i.strnte at thO ti.iii of joining the duty. 

No 'rAA will 	aciri•;o:Lb]e to you for joining the duty. 

You are liable to sc•:rva inywhrre in Assarn Ritles dCplyd 
in Assam, Neghalaya, Ngalend, Nanipur, izoram, Tripura, 
Arunache 1 Pradesh and Sikkim or wherever Ascarn Rifles exists - 

5 . 	Your appointer.t is sul:jact. to satjs factory police 
vorification nd antj.codcnt. 

2/- 

L. 	• 



Tele No : .PABX 230222/5550 	Mahanideshalaya Assam Rifles. 
Directorate General Asâam Rifles 
Shillong-793011 

I, 14015/25-85/VFAØA_2(Ivled) 	Jul 93 
, 

r1 K K Durjan Patle,VFA 
V/ 8 Assam Rifleâ 	 :..' 

c/o 99 IPO 

	

• •.. 	 APPOINTMENT- VFA 

Further to this Diredtorate letter No. 110 14015/25-85/ 
VFA/A-2(Ned) dated 16 Mar 92, 

The Director General of Assam Rifles is pleased to appoint 
• 	Shri K K Durjan Patle temporarily as VFA against the existing 

	

• 	vacancy of 8 Assarn Rifles with effect from the fore-noon of 

	

• 	08 Jul 92 in the scales of pay of rs. 975-25-11.50-EB-30-1540/-pm 

	

• 	plus other allowances as adrnissib1e under the exisitng rules 
from time to time. The appoitThent is purely temporary and may be 
terminated with one month noi)ce from wither side. 

You are liable to serve anywhere in India, wherever 
Assam Rifles units exist, 

H. 
(Ra]cesh Sharma ) 
Lt Col 
Assistant DIrector (A) 
for Of fg Director General Assam Rifles 

• 	• 	Copy to  

	

1: 	1. 	Pay and Accounts Office (Assam Rifles) 
Manbha Villa, Laitumkhrah 
Shiliong- 793003 	•, 

2. 	8 Assam Rifles 
c/a 99. APO 

3, 	Headquarters 
Nagaland Range (orth) 
Assam Rifles 	. . • 	. 	. . 
c/a 99 APO 	 •• 

Office copy. 	 • . . 

I 



VAX A L.A I IN AMA 

IN TIlE CENTR ADM.INISTRTIVE TRBUN&j., 
G1JY'AJJATJ BENCH; GUWAI]ATJ 

0, A. No.___________ 

.Applkairis 6-k Rod, 

Oo 	O 	
...Respondnt(s) 

Know all men by ths presents that the above named Applicant do hrehv ippoint. 
n0rilklale and coristlrute, Sri Man 1k Chand& Sil 	.r't 

Sri 	 Mvoc.afe(s) and such at' below mentioned Advocate(s) as shall accept this VA ALA NA1{A to be rnv.'our true and lawful Advocate(s) to appear and act for me/us in the above noted case anc foi that purtose to & an acts nnsoer in that connection 1nc1uc1n depnsir or drawing mone filing in or laking out papers. deeds of composition etc. for me/us and on m'v;our behalf and I/We agree to ratif -  and confirm all such acts to he mine/our for all and 	In case oi'non-pai'ientnf the stiptthited feein hill, no Advocate(s) Suau i. ';O'u to pp4[ andlt),r t ou fly,' uui OeliaIL 

In witness whereof I;we hereunto, set my/our and on this the  2006. 	 tday of  

Rccjved from the Eeutant, rvfr. 	 ,' And iccepted satisfied and accetytecj. 	 Senior Advocvjij lead me/us in the case. 

Advocate Advocate 	 Advocate 
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BEFORE THE CENTRAL AD INI T RTI TRIB NAL 

GAUHATI BENC 

ORIGINAL APPLICATION NO 82 OF 2006 	 ( 	cz 

Sri Rajanikanta Tai 	 Applicant 

Versus 

Union of India 	 Respondents 

In the matter of :- 

Written Statement submitted by the Respondents. 

The humble Respondents beg to submit the reply as follows:- 

That in reply to the averments made in Para-1 of the Original AppIication, 

it is submitted that Shri Mani Macha Singh had been granted higher pay 

scale of Rs.4000-60001- since he was recruited against appointment where 

matric with Diploma in Veterinary Science was eligibility criteria. Further, the 

petitioner was appointed in the pay scale of Rs.260-6-EB-8-390-10-400 

(corresponding to 950-20-1150 EB-25-1500 Revised scale) per month to a 

post carrying essential educational qualitication certificate in veterinary 

Science without matriculation" ( Annexure All of OA refers). On the other 

hand Shri Mani Macha Singh was initially appointed in the higher pay scale 

of Rs.975-25-1150-EB-30-1540 per month to a post carrying essential 

qualifications of "Diploma in Veterinary Science with matriculation". Thus they 

were initially appointed against posts having different pay scales and 

eligibility qualification. Therefore, applicant can not be placed at par with Shri 

Mani Macha Singh. 

A copy of the certificate in Elementary Animal Husbandry & 

Veterinary Science Examination, held in July 1975, issued by School of 

Veterinary Science & Animal Husbandry , Assam is attached herewith 

as Annexure R-1 

2. 	That no reply is called for to the statement made in Para-2 and 3 of the 

Original Application. 

I 

3. 	That the statement made in Para-4.1 of the Original Application, are a matter 

of record and do not call for any reply. 
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That the statements made in Para-4.2 of the Original Application are false 

misleading and denied. It is submitted that the applicant had passed 

certificate in 	Elementary" Annual Husbandry & veterinary science 

examination and not veterinarian science and Animal Husbandry certificate. 

Further the applicant has himself admitted that he possessed a certificate and 

not a diploma in Animal Husbandry and veterinary science. In this regard 

Annexure R-1 also refers. That though the applicant possessed matriculate 

qualification, the post for which he was selected in Assam Rifles was for non 

matriculate with Veterinary Certificate with pay scale as 260-6-EB-8-340-10-

400 and that he accepted the same without any reservation. 

That in reply to the statement made in Para-4.3 of the Original Application 

it is submitted that first Assured Career Progression was granted to the 

applicant with effect from 09-08-1999 in the scale of pay Rs.3200-85-49001-

and his pay was fixed at Rs.4590/-per month. That second Assured Career 

Progression was granted to him with effect from 01-03-2002 in the scale of 

pay Rs.4000-100-6000/- and pay fixed at Rs.4900/- per month. The applicant 

has proceeded on voluntary retirement pension with effect from 01-03-2006 

(FN) vide Director General Assam Rifles order No. 1.140'15/94/Med-

lV/2005/013 dated 16 December 2005 and not on superannuating as being 

contended. 
r 

A copy of the Headquarters Directorate General Assam Rifles Order 

No. 1.14015/94/Med-lV/2005/013 dated 16 December 2005, is 

attached herewith as Annexure R-2 

A copy of the No 3 Maint Group Assam Rifles Part Two Order No 20 

dated 03 January 2006, is attached herewith as Annexure R-3 

That in reply to the 	averments made in Para-4.4 of the Original 

Application, it is submitted that the Veterinary Field Assistant provide 

auxiliary support in veterinary and Animal Husbandry practices. It is further 

submitted that the minimum qualification varies from state to state. It is 

further submitted that post of veterinary staff in B.S.F. and C.R.P.F are 

combatants whereas the applicant holds a civil post, hence the combatant 

nature of duties are different and cannot be equated with civil posts. 
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t 
That in reply to the 	averments made in Para-4.5 of the Original 

Application, it is submitted that in the Military Dairy Farm, 'a Veterinary 

Dresser is placed under Group 'D' in pay scale of 2550-55-2660-60-3200. In 

Assam Rifles a Veterinary Field Assistant is required to undertake jobs as 

specified but he is not competent to record his comments on animal health 

and checking of meat supply to the troops. Such certificates are valid only 

when issued by a Regd Veterinary Practitioner holding bonafide degree of 

B.V. Science & Animal Husbandry from a recognized University. Further 

comparison with BSF personnel is unfounded since the compounders of 

BSF are combatants & the petitioner is a civilian. No parity can be drawn for 

the purpose of emoluments between the holders of same post from different 

stream since the two appointments are not comparable. Moreso, the applicant 

has opted against holding a combatised post when it was given to all holders 

of civilian post of the force. 

That in reply to the 	averments made in Para-4.6 of the Original 

Application, it is denied that any notification was published as being 

contended. In fact the said document under reference was merely an 

information bulletin and not. authority for which relevant 	Government 

orders are required (para 29 of Annexure A16 of OA refers ). Further, Ministry 

of Home Affairs after due examination of the same has rejected it since higher 

scale of Rs.4000-60001- has been made admissible only to those who have 

Diploma in Veterinary Science with matric qualification as eligibility criteria 

at the time of entry into service. 

That in reply to the 	averments made in Para-4.7 of the Original 

Application, it is reiterated that no parity can be drawn between the holders of 

similar post from different streams since the work environment, job profile 

and different employability conditions renders the same incomparable. Duties 

of combatants and non-combatants cannot be equated considering the 

nature of task and element of 'risk involved for combatants. 

That in reply to the 	averments made in Para-4.8 of the Original 

Application, it is submitted that the Annexure —A19 just de.notes classifications 

• of technical posts into various groups without specifying the applicable pay 

scales., Assam Rifles has enrolled Veterinary Field Assistants of both the 

categories i.e. two years Diploma/one year certificate holder Veterinary Field 

Assistant with different pay scale as under :- 

-Ac 



I'm 
El 

- t 
Veterinary Field Assistant with one year certificate holder (non 

matric) Rs.260-400 and later Rs 950-1500, and 

Veterinary Field Assistant with two years diploma holder (matric) 

Rs.975-1540/-. 

That the applicant having accepted employment against the first category and 

having opted for voluntary retirement is barred by law of estoppel to question 

his appointment and pay. 

That the. averments made in Para-4.9 and 4.10 of the Original Application 

is misconceived and denied. It is submitted that the directions of the Hon'ble 

Central Administrative Tribunal did not confine to OA No.65 of 2002 i.e. Shri 

S Mani Macha Singh. Pursuant to the Hon'ble Courts directions in OA 

No.65/2002, the Ministry of Home Affairs carefully examined the issue and 

granted benefits to 06 Veterinary Field Assistants of the Higher pay scale 

including Shri Mani Macha Singh who were enrolled as 2 years.diploma 

holders (Matric) and rejected the claim of others who have been are inducted 

with one year certificate (non Matric) education qualification. Further in reply 

averments made in Para I and 11 of this Written Statement are reiterated. 

Further this Directorate is not aware of Government of India Ministry of Home 

Affairs , New Delhi Order No 11.27014/16/99-PF IV dated 28-10-2003, since 

the same is not found annexed as annexure All 2 of the OA. 

A copy of the Ministry of Home Affairs New Delhi letter No 

I1.27014/16/99-PE.IV(h) dated 20 August 2004, is attached herewith as 

Annexure R-4 

That in reply to the 	averments. made in Para-4.11 of the Original 

Application the contents of Annexure R-4 of the Written Statement is 

reiterated. It is submitted that the attempt of the applicant to equate two 

years Diploma in Veterinary Science with one year certificate is highly ill 

perceived and misconceived. 

That the averments made in Para-4.12 of the Original Application are 

- 	vague, erroneous, and. misleading. It is submitted that the petitioner was 

appointed in the pay scale of Rs. 260-6-EB-8-390-10-400 (corresponding to 

revised 950-20-1 1 50-EB-25-1 500/-per month) per month against the post 

advertised by Directorate General Assam Rifles requiring Veterinary. 
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certificate without matriculation. Where as Shri S Mani Macha Singh was 

appointed in the higher pay, scale of 975-25-1150-EB-30-1540 per month 

against the post requiring diploma in veterinary science with matriculation. 

That they were appointed on different pay scales based on the educational 

qualification at the time of entry. The Applicant having applied and accepted 

the said appointment letter and employment is barred by law of estoppel to 

question the same now. Further it is reiterated that no parity can be drawn 

for the purpose of emoluments between the holders of same post from 

different streams. Further in reply averments made in paras 1, 7 and 9 of this 

Written Statement are reiterated. It is categorically denied that the applicant 

and Shri S Mani Macha Singh were in'the same pay scale. 

That in reply to the 	averments made in Para-4.13 of the Original 

Application, it is submitted that the Assam Rifles is a force raised and 

maintained by Ministry of Home Affairs and is not bound by State 

Government Policies or recommendations. That though the applicant 

possessed matriculate qualification, the post for which he applied and 

was selected in Assam Rifles was for non matriculate with Veterinary 

Certificate in pay scale as Rs.260-6-EB-8-390-10-400 per month and that 

he has accepted the same without  any reservation. 

That the averments made in Para-4.14 of the Original Application is 

incorrect and the same is denied. It is submitted that the petitioner is 

being granted Assured Career Progressidn benefits as per the policy in 

vogue for Assam Rifles and the same is as per the laid down rules and 

regulations. Further the applicant has correctly been placed in the pay 

scale of Rs.4000-6000 per month with effect from 01-03-2002 on grant of 

• 	 second Assured Career Progression and pay fixed at Rs.49001- per 

month. 	 ' 

That in reply' to the • averments made in Para-4.15 of the Original 

Application, it is submitted that the applicant got his authorized monthly 

emoluments and his claim is barred by law of estoppel. The applicant 

having proceeded on voluntary retirement, the cause of action has 

ceased to exist. 
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That the averrflents made in Para-4.16 of the Original Application are 

misplaced, repetitive and has adequately been commented upon in the 

preceding paragraphs of this Written Statement. 

That no comments are called for in reply to the statements made in para 

4.17 of the Original Application being in the nature of formal submission. 

That the grounds taken by the applicant in para 5 of the Original 

Application are misconceived, and categorically denied. That the 

petitioner having educational qualification one year veterinary certificate 

as eligibility qualification was drawing the correct pay and allowances and 

cannot be equated with either matriculate with 2 years Diploma holders or 

combatants in B.S.F whose duties involve much higher risk. 

That no comments are called for to the statement made in para 6 of the 

Original. Application being in the nature of formal submission. 

That no comments are offered, to the statements made in Para-7 of the 

Original Application being a matter of record. 

That in reply to the 	averments made in Para-8 of the Original 

Application, it is submitted that the applicant was well aware at the time of 

• his initial appointment that he was selected for the post of Veterinary 

Field Assistant in non matric and veterinary certificate category carrying 

pay scale as 260-6-EB-8-390-10-400 per month. He was accordingly 

granted two Assured Career Progression benefits. 

That in view of the facts mentioned above no ground in law is made out by 

the applicant. That the present Original Application lacks merit and it is 

humbly prayed that the same is liable to be dismissed with ôosts. /7 

'I' 
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VERIFIACTION 

I, Major S Salooja s/o GP Capt SC Salooja aged 'about 38 years, r/o 

Laitmukrah, Shillong District Shillong and competent officer of the answering 

respondents, do hereby verify that the statement made in paras 

are true to my knowledge and those of the paras 
• 	 •S 	 ki ')—-- 	being matters of record are true to my information 

derived there from which I believe to be true and the rests are my humble 

S  submissions before this Hon'ble Tribunal. 
a 

And I sign this verification on this2-' the day ofStkP, 2006 at Guwahati 

• 	 • 	

S 	 ' , 	

S 

S 	 jignature 	••-.-..• ••..• - 

• Ast 	I,aw 

H. 	. 	• J, sLzi.!. • 	
'TMkTT lU 
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MAW ANEXURE 

GOVT. OF ASSAM 

1y .  

14- ~ 

It,  
- - 

O'n, 

_REMENURY AiIIMAL HUSBANURY & VETERIMRY SCIENCE EXMINATL(t ..  

(1974-75) 

cerlified that 

Lav;n afle,zdec/ the approved couriQ  Of Jlu jiej in the School olVelerinary Sciance 

and _4,,i,na/. JJuj1ana'r, pa3iect jUCCê3fU14 f/IC reruired £xaminalion held in the 

1
/975 .1fl(/ W1i /LC(.I in the 

2 itiiJ ion 
BoaI of Examiner :- 

- 	
Cairmafl. 

9 
Y - 

Member. 
Member .  

Member. 
'Datad, gkungoor, SUchar 	

rbiclp1I. 

1975 	School of Veterinary Science & Animal Husbandry. 
Th 	

Member. 

01  

It JJ Ii I 

I& 
1T(.CIflhl) cuUllAR. 



AMEURE - 

MAHUQHALA A ASSAM RIFLES 

14  t 	DIRECTORATE GENERAL ASSAM RIFLES SHILLONC - 11 

ORDER 	 1/ 
l.14015/94/MedV/2005/O1 	 Dated, Shiti.ng the 	Dec 2005 

Approval of voluntary retirement in respect of. Shri R K Tai, VFA of No 3 MGAR is hereby 

accorded with effect from 01 Mar 2006(FN) under the provision of CCS Pension Rule 48-A on 
completion of 28 years, 08 months and 17 days qualifying service. 

(oPqururig) 
Brigadier 
Brigadier (Administration) 

Memo No 1.1401 5/94/Med-I V/2005/013 	 Dated, Shiling the 	Dec 2005 

cpjJovarded to.  

1 	Pay and Accounts Office 	- For information please. 
Assam Rifles 
Laitumkhrah, Menbha Villa 
Shillong 793003 

Headquarters 	 - For info wrt their letter No 111011/A-314/20051844 
7 Sector 	 dated 27 Sep 2005 
c/a 99 APO 

No 3 Maint Group 	- For information please. 
Assarn Rifles 
do 99 APO 

27 Assam Rifles 	- For information please. 
Pin Code-932027 
c/a 99 APO 

Shri R K Tal, VFA 	- For information please.. 
No 3 Maint Group 
Assam Rifles 
do 99 APO 

—Rord Branch (Internal) 	- For info and necessarv action please, U- 	(NE Section) 

1 	0ffice Copy. 

(0 pth 
Lieutenant Colonel 
Officiting CoioneI (Medical) 
for Direjtor General Assam Rifles 
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No] 1.2701 4/1.c/99-PU.1v(h)  
Govciiuncnt (.)i ndia/i3hait Saricar 

- 	r 	IVlinistiy of iloine Affaii's/Gritt Mantralaya 
/ 

New Dcliii, the aYJAAugust, 2004. 

0 R D E . ' R.  

\'Vhcreas in the DGi\R Veterinary Field Assistants (VFAs) are presently 
iecrnited iii the pay scales of Rs.3050-4750/- and Rs.3200-4900/-. Their educational 
qualifications are certificate in veterinary science without matriculation and 
diploma in Veterinary Science with irialriculaiion respectively. 

\'VI'icrean Shri I lanipada Dinda was appointed as VFA vide Directorate 
General of Assarn Rifles appointment lelter No.14015/25_35/VFA/2-Med dated 
16.3.1992 in the pay scale of Rs.U.20-1150.-E13-25-15P0/- per month and other 
allovance admissible under the rules. 

Whereas Shri Ilaripada Dinda filed an original application No.283/03 in the 
iIoii'hlc Central Administrative Tribunal, Guwaliati for grant of higher pay scale of 
R.4000-6000. The Flon'blc Central Administrative Tribunal, delivered its judgment 
in [he matter. The operative portion of the said judgment is as under 

"Wt have heard Mr. A,M 3ingli,, learned counsel for the applicant and also 
Mn. A.K. Clioudhury, leannd Addi. C.G.S.C. for the respondents at length. 
Considering [lie facts and circumstances we are of the opinion that the 
mailer requires no further adjudicalion from our end. The Goernmcnt has 
taken a decision in principle and in view of the pendency of the Court 
proceeding the authority did not take any step for implementation of the 
mailer. In view of the clear statement made by the respondents we dispose 
of this application with a direction to the respondents to implement the 
undertaking as expeditiously as possible, preferably within a period of three 
months from the date of receipt of this order. 

'lime learned counsel for [lie applicants urges that though they have already 
simbmnilted respondents to [lie respondents seeking relief on the aforeaid 
lines yet they have not yet hecu informed the outcome of the same. But the 
learned counsel for the respondents contended that the copies of such 
nej)resenial.ions place on lile are quite sketchy in nature and as such they be 
diecied to furnish fi'esh com1irelicnsive representations. This being so, the 
applicants in b(Ah the cases are directed to submit comprehensive individual 
ie1ireiilahiOIl5 to [lie respondents within a period of 15 days from today 
and thereaIer the respondents shall dispose them of within two monihs by 
passing a. speaking and reasoned order after taking into consideration the 
ohScr\'ationS inade in the judgment dated 11.12.2002 passed by the Tribunal 
in GA 65/2002." 



- 12 
Whereas Shri S Maui Macha Singli had also filed an A.O on the following 

giCLt fldS :- 

(i) 	"Initially the pay scale of the said group of post (i.e. Ve1ernary 
Stalls/or Para Veterinarians Posts) were placed a the pay range from 
1's.950-1500/- to 1 2(J0-21J1(.)/-. But now -as per 5 11,  pay commission 
report:, the Central Government revised the py scale of the said 
\/etcrinary Staffs/or para ve terinar ians post equally to the pay scale of 
Rs.4000 - 100-6000/hy naming the posts such as 
s tockrnan/ Compounder! Stock Asstt./ Animal Husbandry 
Assti./Dresser etc. All the concerned Department under Central 
Service have implemented the said revision of pay, but in case of the 
post of VFA of Assam Rifles, the Directorate General Assam Rifles 
failed to implement such revision of pay by taking the chance of 
nonnienbonhlig the nomenclature of VPA in the column of Veterinary 
Staffs of the Central Civil Service (revised pay) Rule, 1997. i Instead 
of implementing the pay scale given in the "First Schedue of Part "B" 
of the Civil Science (RP) Rules 1997 i.e 4000-100-6000 by taking 
analogy of the post of veterinary staffs as described in sec 30 of the 
indian \'eterinary CoLincil Act 1984, whre it is clearly stated that 
witat ever tiame may he called, but the l)GAR implemented the C.C.S 
(RP) Rules 1997 in schieditle "A" i.e Rs.3200-4900. 

It will be not be out of the place to mention here that the post of 
Veterinary Compounder attach to Central Forest Service was initially 
fixed at the pay scale df Rs..800-1150/- less the pay scale of VPA, 
Assam Rifles. But with with new pay revision, the pay scale of the 
said Vcty Compounder of Forest Service revised to Rs.4000-6000/-. 

The petitioner be to submit that the compounder of BSF also enjoying 
the pay scale of R.'1400-2300 pre revised and after revised Rs,4500-
125-7000/- per month. It is also beg to submit that the nature of work 
of compounder I3SP is only to maintain phainiatical works under 
sipervision of a Register Veterinary Doctors. Whereas the nature of 
works of the petitioiitr's post i.e VFA of Assam Rifles include all the 
functions and operation of vety. And Animal 1--lusbandry works such 
as Treatment, minor veterinary works niaintaiflilig pharmatical 
works, inspection of animal. healti i, ci tecking of Meat no Pl1Y to 
Troops, accompany with troops in field works without supervision of 
any Doctors/Register Veterinary Practitioner. It isalso beg to submit 
thai there is no ['osi of Doctors in Assarn Rifles whereas DSP has 
having Register Veterinary Doctui.s/Practitiofler. In other words the 
Veterinary Pield /\sst. of AR are more workload and responsible than 
the compounder of BSP". 

5. 	Whereas Shri S Mani MachiaIngli was initially appointed in the pay scale of 
Rs.95-1540/-, of which the corresponding pay scale as per the recommendations of 
5tt pay commission the pay scale is Rs,200-4900!<ThUs his pay has been. correctly 
revised by the DGAR. The pay scale of Shri 1-laripada Dinda was also correctly 



• 	 (y 
• IV ise I H I he corrcspond rig pay scale as per ('I ic recommendation of 511  pay 

1\1 liereas iii otlici CiThs, \/etc.iiiiaiy stall who are drawing pay scale in (lie 
ICy iSeil sci le 01 R.1t)t)O-(iUUO/_ & Cumpolini leis of USI, who are drawiiig pay the 

-  scale Rs.'1500-7000/- are combatants while, the VPAs of Assam Rifles are 
l(okling civilian Pusl, hence two appointments are not coinpaiable NO parity can 
he drawn for the purpose of emoluments between the holders of the same p0515 

from dillereni sircains. 

7. 	Whereas the pay scale of Slid S Maui Macha Singh 1  who is holding a civilian 
pust in Assain Rifles can not be compared with veterinary staff of other CPFs or 
Conipotinders of 11SF who are holding combatants posts, he had been granted 
h gI  ier  Fly scale of Rs.'1000-60001- as per Itie court directions, considering his 
&iva!ilical ion only. 

WI icreas Slwi I lad imda l)inda was also appointed in the pay scale of Rs.975-
1510,1-, in winch shri S Mani Macha Singli was initially appointed. Thus lerms and 
coiiilitioii of nl.)F)ointnlent of Shri S Mani Macha Singh and Shri Dihip Vithalrao 

ni rica r are same. Since Shri S Maui Macha Sitigh has alreidy been l)1aCcCi  in the 
higher scale of Rs.'l000-6000/-, which is granted to huiij as per Ihe court directions, 
not on merit. 

9. 	Whereas Slid I liiripada Dinda was ii1poiiited in the pay scale of Rs. 950-20- 
1150-1113-25-1500/- per iiionlh against the post aciverlised by DGAR carrying 
essential educational qualilications certificate in veterinary science without 
nmtriculatioii while Shri S Mani Macha Singh was initially appointed in the higher 
11Y scale of Rs.975-25-i150-1113-3U-154() per month against the post advertised by 
DCAR ha v ing essential qualilicalioiis of diploma, in veterinary science with 
i ml ricu tat ion. thus they were initially appointed against the posis having 
different pay sc1e 'St qualifications and their cases cannot be placed at par with 
each other. Moreover, the pay scale of Shri 1 - Iaiipada I)incla cannot be compared 
with the pay scale granted to veterinary staff of other CPPs orCoinpounders of DSP, 
because Shri liaripada Dinda is holding a civilian post whereas veterinary staff of 
other CPNs and Compounders of I3SP are holding combatants posis. 

i 0. 	Now therefore, Sliri Ilaripada I)inda is not granted higher pay scale. 

II. 	This issues with the approval ol liome Secretary. 

(Manoj ft'ggarwal) 
L1)cctor (PP) 

Copy to 

The l)irector General Assani Rifles, ShiuIlong - 11. 
FAQ, Assam Rifles, Sluulcing - ii. 
Shri I laripada Dinda, VPA (through LOAR). 
LOAR, New Dcliii. 
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(GAUTAMBA1SYA) 
SIICOSC.,CAT. 

Place: 

 All 
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' 	
Do - 	 RspOfldCfl1(S) 

1 Sri Gait In Baishya having been'authOriZC4 by 
Ministiy of Law b thóCàntral Government /Govethflleflt Servant 

1. 	AWhontY/COrP0O1l /Society notified under section 14
1. of the AdmmratiT1t1' Act, 1985, hereby appear fopplicant 

and undertake to pIeaid act 

ftc1srndkeaforesa1dCC. 
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